FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy
Board of India (Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

DILIP CHHABRIA DESIGN PVT. LTD.
PARTICULARS DETAILS
1. NAME OF CORPORATE DEBTOR | DILIP CHHABRIA DESIGN PVT. LTD.

2. | Date of Incorporation of Corporate Debtor | 14.06.1993

3. | Authority under which Corporate Debtor | RoC — Mumbai
is Incorporated/Registered

4.| Corporate Identity No. / Limited Liability | U99999MH1993PTC072371
Identification No. of Corporate Debtor
5. | Address of the registered office & principal| Registered Office Address: Keytuo Industrial Area.
office (if any) of Corporate Debtor Kondivita Road. MIDC. Andheri East, Mumbai,
Maharashtra 400059.

Factory Office Address: 128/A, Sanghavi Compound,
Old Mumbai Pune Road, Chinchwad, Pune-411019,
Maharashtra And Siyat House,42,Milestone,Delhi,
Jaipur NH-R-8,Kirki Dhaula,Gurgaon-122 003,Haryana

6. | Date of closure of Insolvency 11.10.2023
Resolution Process
7. | Liquidation commencement date 11.10.2023 (Order uploaded on
of Corporate Debtor NCLT website on 12.01.2024)
8. | Name & Registration Number of Insolvency | Mr. Jigar P. Shah
Professional acting as Liquidator Regn No.: IBBI/IPA-001/IP-P01121/2018-19/11820
9. | Address and Email of the liquidator Registered Address: B/801 Gopal Place, Nr. Shiromani
as registered with the Board Complex, Nehrunagar Cross Road, Nehrunagar,
Ahmedabad - 380015. Email: ip.jigar@gmail.com
10.| Address and e-mail to be used for Address: B/801 Gopal Place, Nr. Shiromani Complex,
correspondence with the liquidator Nehrunagar Cross Road, Nehrunagar,
Ahmedabad - 380015. Email: lig.dcdesign@gmail.com
11.| Last date for submission of Claims 11/02/2024

Notice is hereby given that the National Company Law Tribunal, Mumbai has ordered the commencement
of liquidation of DILIP CHHABRIA DESIGN PVT. LTD on 11/10/2023 (Order uploaded on NCLT website
on 12.01.2024).

The stakeholders of DILIP CHHABRIA DESIGN PVT. LTD are hereby called upon to submit their claims
with proof on or before 11/02/2024 to the liquidator at the address mentioned against entry No. 10.

The proof of claims is to be submitted by way of the following specified forms:

« Form C: For Proof of claims by Operational Creditors except Workmen and Employees

« Form D: For Proof of claims by Financial Creditors

« Form E: For Proof of claim by a Workman or an Employee

« Form F: For Proof of claims by Authorized Representative of Workmen and Employees

« Form G: For claims by creditors (other than Operational and Financial Creditors).

The above-mentioned forms can be downloaded from the website www.ibbi.gov.in/home/downloads
under the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 20}6’ 3
The financial creditors shall submit their claims with proof by electronic means only [AII ot
may submit the claims with proof in person, by post or by electronic means. (¥
Submission of false or misleading proofs of claim shall attract penalties. | (Jigar'Shah)
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Date : 16.01.2024 In the matter of DILIP CHHABRIA DESlG PVT. L{;I?/
Place : Ahmedabad Registration No: IBBI/IPA-001/IP-P01121/2048-19/4%:
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FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy
Board of India {Liguidation Process) Regulations, 2016]

Hero MotoCorp Limited
CIN: L35511DL1984PLC01TI54,

Regd. Office : The Grand Plaza, Plat No.2

Wagant Kung - Phase-l, New D
Phone Mo, 011-4604 | Fax Mo, 01-45044399
E-mail: secretarialho romofocorp.com,
Wabsite: www. heromotocorp.com

FOR THE ATTENTION OF THE STAKEHOLDERS OF

DILIP CHHABRIA DESIGN PVT. LTD.

Bharat Rasayan Limited

[ Ei- Regd. Office: 1501, Vikram il Repandra Placa, Mew Delhi - 110008

Emall: im

NOTICE i5 hetaby given, pursuant bo Regulation 29 fead wilh Bagulation &7 of the
Securities and Exchangs Board of Indig (Listing Obligatians and Disclosure
Reguiraments} Ragulations, 2015 (Lisbng Regulafions), thal a meating of the Board of

bharatgreup.co.in
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FINANCIAL EXPRESS

ESSAR’

i E

Essar Electric Power Development Corporation Limited
Essar Mouse, 11 K. K. Marg, Mahalaxmi, Murrbal - 400034, India.

NOTICE

1. Essar Electric Power Developmeni Corporation Limited [*"EEPDCL"). having its

Directors of the Company is scheduled ta be held on Tuesday, February 13, 2024,
inter-alia, to comsider and approve the standalone & consolidated unaudited financial
results of the Company for the quarter and nine months ended Dacember 31, 2023

The said Matice may be accessed on the Company's websita &f
https: lwww. bharatgroup.co.in and may alsa ba accassed an the Listed Stock
Flﬂhﬂl'-!:-lﬂ wabsile al hitps:lwww nseindia, cam,

Further, the Trading Window of the Company shall ramain closad from January 135, 2024
to Febroary 15, 2024 (both days inclusive) far the specilied pessons in terms of Code of
Conduct of the Company to requlsie, monitor and repart of tradéng in Company's securifies 3
by insiders framed under the SEBI [Prohabifien of Insider Trading) Regulalions, 2015,

and amandmenl theneal (" Regulations").

Fequlation 2003} of the Regulations

office at Essar Houze, 11 KK, Marg, Mahalaxr, Mumbal - 200034 India has made an
application for surrendar of Category |1 Inter-State Trading License before Cantral
Elacticily Regulatory Commission, Naw Delhi in accordanoe with CERC {Procadure,
Teerrs and Conditions of Trading License and other related matters) Regulations, 2320

2. EEFDCL hes duly compSied with the requisites for sumender of license as per

. Complete appcation filed before Ld. CERC is availabe at www.essarcom for acoess

Mew Delki
January 15 2024

For BHARAT RASAYAN LIMITED
Sdi-

(NIKITA CHADHA)

Company Secretary

PUBLIC NOTICE

by any person.

4. Dbgeclions or sugpestions, il amy, be filed balore the Secretary, Central Eleclricity
Requlalory Comemission, 3rd & 4th Floor, Chanderlok Building, 38, Janpath, New
Delhi- 110001 wilh a copy of the objection(s) suagastion]s) ko fe applicant or it
autharizad agent, within 20 days of e publication of the nolica in the newspaper.

Sdl-
Rajmohan Thirunavukarasu
Directar

Place: Mumbai
Diate: 15-01-2024

INTEGRA CAPITAL LIMITED

(CIN: L748990L1990PLO0A0042)
IN THE MATTER OF CHANGE OF NAME FROM
INTEGRA CAPITAL MANAGEMENT LIMITED
TD
INTEGRA CAPITAL LIMITED
This ks with reference to RBI letter PV, [NBFC-BL) Serial 541505.09.0352023-24 dated
25.7.2023 it is hereby infarmed that Integra Capital Management Limited, originally
incorporated on 02051590 under the companies act, 1956 as Integra Capital
Management Limited has changed its name to Integra Capital Limited wide approwal
letter dated 10/10/2023.
Further, it ks informed that pursuant to Section 45-14 of the RBI Act, 1934, the com-
pany has been Bsued a new certificate of registration with respect to approval by
Reserve Bank of Indla dated 05th lanwary, 2024,
All stakehalders are requested to take note of the above information.
By order of the board of directors
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Express (P) Limited cannot be held responsible for such

PARTICULARS DETAILS
FUBLIC NOTICE FOR ISSUE OF DUPLICATE SHARE CERTIFICATES i T =
: _ == : = — | MAME OF CORPORATE DEETOR DILIP CHHABRIA DESIGN PVT. LTD.
Members ol e general public and exstng shanehokders of Hero MotoCorp Lid, {'Campany’) % | Tvate o It cxraion of Coroarass Deblr 118 08 1003
are henety informed that the Orignal Share Cerlificates, detalls of which are given hereunder| | e u_';'::' RO e
hawve been reporied lostimisplacadisicleningt receivad and that pursuant 1o reguests recaived i E'!,}if‘?wamarﬁ;gﬁiﬁzgﬂﬁm- ; i
§ - A =ha § . i z e [ ] ; | 5
i riring shanhokion, B Campeay '.'f‘.JErd"F"m‘E share cerbiicates inlieu | 14T crpoale Idensty No, | Lim#ed Lisbiily | USS309MH1993PTC0T2371
al the said original Share Carlilicatas (Faca Value R 20-) in ther favour |dentificstion Mo, of Comarste Detaar
Falia Na Shareholder Faca Distinctive Nos. Certificate | No. of 5. | Address of the registered office & pringipal| Registered Oifice Address:  Kaylup Incdustrial Area
: Namais) Value Mos) | Shares office (¥ any] of Corporate Debbor Kondivita Road. MIDC. &ndhen Esst, Mumibai,
HMLD100564 | SUMILMUMOT |Fvio- | 32532952-32533041 | 358657 | &0 :'“‘E’ﬂ“';;? “'31‘;':'5'3- AT :
TIETHI42. 32553047 : F ‘actory Office Address: 128/4, Sanghayi Compaund,
= B :5&535 ] LI Mumbss Furs Bead, Chinchaad, Bune-411019
PVl | 158T21325- 150722205 | 528473 280 Maharaahtrs And Siyat Houss £2 Milestone Dedhi,
HUMLOO4E043 | MANISH TANDON | FVI0- | 2415865-2415915 43327 50 . | Jaipur NH-R-8 Kirki Dhaula, Gurgaan- 122 003 Haryana
JMZ24859-34224008 | 183366 §0 E. | Dale of dosure of Insohency 11.90.2023
FV.2- | 45505516-45505635 | 500887 | 120 | Fesolution Process |
1E230056- 162030555 | 523447 500 1. | Liquidathon commencemsn date A1 40.5023 (Order upleaded on
_ - : . = af Corporaia Dot NCLT websile on 12,01 2024)
HMLIOISNTS | P CHINNUSWAMY | FV.2- | 4480854488820 SOA44E 415 : e i ES e
- : = = g, | Mame & Registraion Number of Insclvency | Mr. Jigar P. Shah
HMLOOBBS07 | P CHINNUSWAMY | FV.2)- | 4764383647651115 | 514103 | 1280 | |~ |Frofessonalacting s Ligidato Regn No.: BBUIPA-I011P-PO11212015-1911620
HMLOOZ324T | BALARAJU KATTA | FV.2L | 44335621-44330240 | SO73ET | G20 % | Address and Emal of he bguldator Registered Address: B/&01 Gopal Flace, Nr. Shimmari
| BHAGAVAN a5 regisiarad with the Boand Corplies, Mebrunagar Cross Fioad, Mehnnagar,
i i :
HML00Z3483 | SHEELA CHANANA | FVA0i- | 1218730612167325 | 124627 | 20 | pANnedfe 100 15 St o jsoignf con
| RAJEEY CHAMANA 10.| Addrasz and a-mal o ba usad for fuddrass: BB Gopal Fiace, Wr. Shiromani Complex
_ _ camespandence with the figuctar Mehwunager Croza Road, Nehnnagar,
HMLOOB1998 | LAKSHMIKRISH |FVi0- | 4152164119265 B2394 an Ahmedabad - 380015, Emallz in.dedesond@igmail com
PEMMATHUR | 21014307-21014646 | 344004 | S0 | 41 | {ast date for submission of Claims 110272024
FWal | 47 Z2BaTo-47229175 H13Z70 S0 Malice s hereby iven thal the Natonal Campanry Law Tribunal, Musnbal has ordersd the commencement
Huiooe1oes | LeksHikrisH | Pvine | 4115265-9119316 B255 50 of liguidation of DILIP CHHABRIA DESIGH PVT. LTD on 1174073823 { Order uploaded on KCLT wabsie
KRS A o et il il 2 Enm: i‘iﬁiﬁe} % al DILIF CHHABRLA DESIGH PYT, LTD ane hereby called upon io siomil ther daims
2 =y | i f z | ¥ du sl ther dal
FV.2- | 472351 TE-AT229675 313271 500 weth procd on or bedore 1100212024 0 the figuidator at $ha address mentioned against entry M. 10.
HMLO049584 | JASWINDER FAI0- | 2493716-2493765 49854 30 The procf of daims is fo be submitied by way af the foliowing specied fome:
MARAMNG 197638 10- 107 EIE3D 03741 10 « Foem G: Far Proef of ciims by Operalional Credilors encept Warkmen and Employess
1976 3540- 197631 Joaraz 02 « Foem O Far Proof of ciaima by Financia Creditors
RSN | 393E2 a0 « Form E: For Proaf of daim by & Workman aran Employes
HERIT-34225182 393273 iz o Foem F: Far Procd al cliirs by Autharibed Repragentafive of Warkmen and Employgies
—~ = ” — = . — « FremG: For ciaims by credians (other than Operational and Financial Credians)
HMLOO31358 | 5 R PERUMAL Pl | a0s050Es-40a05345 aldeTy 230 The abowe-menfioned formes can ba downloadad friom the wabske wwewibbi.gov indhomalidoemioads
5 P SRINIVASAN undder e Insohvency and Barknuplcy Board af India {Liquidation Process) Reguaticns, 2015
Any parsan having obsection o issue of duplicate Share Cerlificales, as menlicned heran| | The financial credilnes shall submil thesr diaims with proof by electronic means onty. All other creditors
above, may submit the same, in weiting, with the Company marked o the Secretarial ey submit tha claimes with proofin persan, by post orby slecironicmeans. )
De : 3 il ot Submissian of false or misleading proofs of claim shall attract penalti {Jigar Shah)
partment at itz Regitered Office ar send an email 31 secrefarialho@heromotecorp. com Hhmissmang QrimesHacang proois of Clalm shatl aliract penaliies. Liguidator
'.hilhi_ﬂ T days from the dete of Fuhl-:ali;n |:|1 this Malice. In 1?‘& maanwhile, n'!aml:«ers. of the Date - 16.01 2024 In the mater of DILIP CHHABRIA DESIGN PYT LTD
public are heraby cavfiorad against daaling in the abova menlioned Share Cerlificatas. Place ' Mhmedabad Registraticn Mo: IBEHIPA-001IP-PI1121/2018-18/11620
For Hero MotoCGorp Lbd,
5di-
Place : Naw Delhi Dhira) Kapoor
Diater - 15.01.2024 Company Secretary & Compliance Officer

...continued from previous page.

THE EQUITY SHARES OF OUR COMPANY WILL GET LISTED ON MAIN BOARD PLATFORM OF BSE AND NSE.

contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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ASBA

Simple, Safe, Smart way of Application!!!

*Applications Supported by Blocked Amount (“ASBA”) is a better way of applying to offers by simply blocking the fund in the bank
account. For further details, check section on ASBA. Mandatory in public issues. No cheque will be accepted.

LIP »

LANIFIED PATMENTS INTERFACE

UPI-Now available in ASBA for all individual investors applying in public issues where the application amount is up to ¥500,000, applying through Registered Brokers, Syndicate, CDPs & RTAs. Retail Individual Bidders
and Non-Institutional Bidders also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure
that the bank account used for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and read with press
release dated September 17, 2021 and CBDT circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023.

ASBA has to be availed by all the investors except Anchor Investors. UPI may be availed by (i) Retail Individual Investors in the Retail Portion; (ii) Non-Institutional Investors with an application size of up to ¥ 500,000 in the Non-Institutional Portion. For details on the ASBA and UPI process, please refer to the details given in the Bid Cum Application Form and abridged prospectus
and also please refer to the section “Offer Procedure” on page 425 of the RHP. The process is also available on the website of Association of Investment Bankers of India (“AIBI’) and Stock Exchanges and in the General Information Document. The Bid Cum Application Form and the Abridged Prospectus can be downloaded from the websites of BSE Limited (“BSE’) and
National Stock Exchange of India Limited (“NSE”, and together with BSE, the “Stock Exchanges’) and can be obtained from the list of banks that is displayed on the website of SEBI at www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmld=35 and https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yesé&intmld=43, respectively as
updated from time to time. For the list of UPI apps and banks live on IPO, please refer to the link: www.sebi.gov.in. UPI Bidders Bidding using the UPI Mechanism may apply through the SCSBs and mobile applications whose names appear on the website of SEBI, as updated from time to time. Axis Bank Limited and HDFC Bank Limited have been appointed as the Sponsor
Banks for the Issue, in accordance with the requirements of SEBI circular dated November 1, 2018 as amended. For Issue related queries, please contact the Book Running Lead Managers (‘BRLMs”) on their respective email IDs as mentioned below. For UPI related queries, investors can contact NPCI at the toll free number: 18001201740 and mail Id: ipo.upi@npci.org.in.

In case of any revision in the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to
the Bid/Offer Period not exceeding 10 Working Days. In cases of force majeure, banking strike or similar circumstances, our Company, the Promoter Selling Shareholders
and the Investor Selling Shareholders may, in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid /Offer Period for a minimum of three
Working Days, subject to the Bid/Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable, shall be widely
disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
terminals of the Syndicate Member and by intimation to the Designated Intermediaries and the Sponsor Banks, as applicable.

This Offer is being made through the Book Building Process, in terms of Rule 19(2)(b) of the Securities Contract (Regulation) Rules, 1957 (‘SCRR”) read with Regulation 31
of the SEBI ICDR Regulations and in compliance with Regulation 6(1) of the SEBI ICDR Regulations wherein not more than 50% of the Offer shall be available for allocation
on a proportionate basis to Qualified Institutional Buyers (“QIBs”, and such portion, the “QIB Portion”), provided that our Company, in consultation with the BRLMs, may
allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis (‘“Anchor Investor Portion”). One-third of the Anchor Investor Portion shall be reserved for
the domestic Mutual Funds, subject to valid Bids being received from the domestic Mutual Funds at or above the price at which allocation will be made to Anchor Investors
(“Anchor Investor Allocation Price”) in accordance with the SEBI ICDR Regulations. In the event of under-subscription or non-allocation in the Anchor Investor Portion,
the balance Equity Shares shall be added to the QIB Portion (other than the Anchor Investor Portion) (the “Net QIB Portion”). Further, 5% of the Net QIB Portion shall be
available for allocation on a proportionate basis to Mutual Funds only, subject to valid Bids being received at or above the Offer Price, and the remainder of the Net QIB
Portion shall be available for allocation on a proportionate basis to QIB Bidders (other than Anchor Investors) including Mutual Funds subject to valid Bids being received at
or above the Offer Price. Further, not less than 15% of the Offer shall be available for allocation to Non-Institutional Bidders (out of which one-third of the portion available to
Non-Institutional Bidders shall be reserved for Bidders with an application size of more than ¥ 0.20 million and up to ¥ 1.00 million and two-thirds shall be reserved for Bidders
with an application size of more than ¥ 1.00 million, provided that the unsubscribed portion in either of the aforementioned sub-categories may be allocated to Bidders in the
other sub-category) and not less than 35% of the Offer shall be available for allocation to Retail Individual Bidders in accordance with the SEBI ICDR Regulations, subject
to valid Bids being received from them at or above the Offer Price. All Bidders, other than Anchor Investors, are required to participate in the Offer by mandatorily utilising
the Application Supported by Blocked Amount (“ASBA”) process by providing details of their respective ASBA Account (as defined hereinafter) and UPI ID in case of UPI
Bidders (as defined hereinafter), as applicable, pursuant to which their corresponding Bid Amounts will be blocked by the Self Certified Syndicate Banks (“SCSBs”) or by the
Sponsor Banks under the UPI Mechanism, as the case may be, to the extent of respective Bid Amounts. Anchor Investors are not permitted to participate in the Offer through
the ASBA process. For further details, see “Offer Procedure” on page 425 of the RHP.

Bidders/ Applicants should ensure that DP ID, PAN, Client ID and UPI ID (for RIBs bidding through the UPI mechanism) are correctly filled in the Bid cum
Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP ID, PAN, Client ID available in the Depository
database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that the beneficiary account provided in the Bid
cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID, Client ID and UPI ID (for RIBs bidding through the UPI
mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorised the Depositories to provide to the Registrar
to the Offer, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic Details may be
used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the Offer. Bidders/Applicants
are advised to update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of records. Any
delay resulting from failure to update the Demographic Details would be at the Bidders’/Applicants’ sole risk. Investors must ensure that their PAN is linked with

Aadhaar and are in compliance with the notification issued by Central Board of Direct Taxes notification dated February 13, 2020 and read with press releases
dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS OBJECTS: For information on the main objects of the Company, please
see the section “History and Certain Corporate Matters” on page 212 of the RHP. The Memorandum of Association of the Company is a material document for inspection in
relation to the Offer. For further details, please see the section titled “Material Contracts and Documents for Inspection” on page 480 of the RHP.

LIABILITY OF THE MEMBERS OF THE COMPANY: Limited by shares.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authorised share capital of the Company is ¥1,050,000,000
divided into 105,000,000 Equity Shares of face value of ¥ 10 each, ¥ 200,000,000 divided into 20,000,000 CCPSs of face value of ¥ 10 each and % 111,000,000 divided into
11,100,000 Series A CCPSs of face value of T 10 each. The issued, subscribed and paid-up share capital of the Company is ¥ 784,073,870 divided into 78,407,387 Equity
Shares of face value of ¥10 each. For details, please see the section titled “Capital Structure” beginning on page 98 of the RHP.

NAMES OF SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: The
initial signatories to the Memorandum of Association are Bajrang Bothra, Ajay DD Singhania and Nikhil Bothra who subscribed to 48,172,261 equity shares each bearing face
value of 10. For details of the share capital history and capital structure of our Company, please see the section entitied “Capital Structure” beginning on page 98 of the RHP.

LISTING: The Equity Shares offered through the Red Herring Prospectus are proposed to be listed on the Stock Exchanges. Our Company has received ‘in-principle’
approvals from BSE and NSE for the listing of the Equity Shares pursuant to their respective letters each dated October 6, 2023. For the purposes of the Offer, BSE is
the Designated Stock Exchange. A copy of the Red Herring Prospectus and the Prospectus shall be filed with the RoC in accordance with Sections 26(4) and 32 of the
Companies Act, 2013. For details of the material contracts and documents available for inspection from the date of the Red Herring Prospectus until the Bid/Offer Closing

Date, see “Material Contracts and Documents for Inspection” on page 480 of the RHP.

DISCLAIMER CLAUSE OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI”): SEBI only gives its observations on the offer documents and this does
not constitute approval of either the Offer or the specified securities or the offer document. The investors are advised to refer to page 403 of the RHP for the full text of the

disclaimer clause of SEBI.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or construed that the Offer Document
has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the contents of the Offer Document. The investors are advised to refer to

page 405 of the RHP for the full text of the disclaimer clause of NSE.

DISCLAIMER CLAUSE OF BSE (DESIGNATED STOCK EXCHANGE): It is to be distinctly understood that the permission given by BSE should not in any way be deemed
or construed that the RHP has been cleared or approved by BSE nor does it certify the correctness or completeness of any of the contents of the RHP. The investors are

advised to refer to page 405 of the RHP for the full text of the disclaimer clause of BSE.

GENERAL RISKS: Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to
take the risk of losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Offer. For taking an investment
decision, investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares have not been recommended or
approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention of the investors is invited to “Risk

Factors” on page 41 of the RHP.

| COMPANY SECRETARY AND COMPLIANCE OFFICER

Esha Gupta
TR - 901, AltF 142 Noida, 9" Floor, Plot Number 21 and 21A,
Sector 142, Noida 201 304, Uttar Pradesh, India
Telephone: +91 120 496 9771; Email: investors_ed@epack.in

One BKC, Tower C, 15th Floor, Unit No. 1511, Bandra Kurla
Complex, Bandra (East), Mumbai 400 051, Maharashtra, India
Telephone: +91 22 4202 2500

Email: epack.ipo@damcapital.in

Investor grievance email:

complaint@damcapital.in

Website: www.damcapital.in

Contact Person: Anurag Byas

SEBI Registration No.: MB/INM000011336

1%t Floor, Axis House, C-2 Wadia International Centre ICICI Venture House,
Pandurang Budhkar Marg, Worli

Mumbai 400 025, Maharashtra, India

Telephone: +91 22 4325 2183

Email: epack.ipo@axiscap.in

Investor grievance email: complaints@axiscap.in
Website: www.axiscapital.co.in

Contact Person: Sagar Jatakiya / Mayuri Arya

SEBI Registration No.: INM000012029

Appasaheb Marathe Marg, Prabhadevi

Mumbai 400 025, Maharashtra, India

Telephone: + 91 22 6807 7100

Email: epack.ipo@icicisecurities.com

Investor grievance email: customercare@icicisecurities.com
Website: www.icicisecurities.com

Contact Person: Ashik Joisar / Gaurav Mittal

SEBI Registration No.: INM000011179

BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER
)
B ¥ISCAPITAL DAM @icici securities A KFINTECH
Axis Capital Limited DAM Capital Advisors Limited ICICI Securities Limited* KFin Technologies Limited

(formerly known as KFin Technologies Private Limited)

Telephone: + 9140 6716 2222 / 1800 3094001
Email: epack.ipo@kfintech.com

Investor grievance email: einward.ris@kfintech.com
Website: www.kfintech.com

Contact person: M Murali Krishna

SEBI Registration No: INR000000221

Selenium, Tower B, Plot No — 31 and 32, Gachibowli, Financial District
Nanakramguda, Serilingampally, Hyderabad 500 032, Telangana, India

Investors may contact the Company Secretary and Compliance
Officer or the Registrar to the Offer in case of any pre-Offer or post
Offer related grievances including non-receipt of letters of Allotment,
noncredit of Allotted Equity Shares in the respective beneficiary
account, non-receipt of refund orders or non-receipt of funds by
electronic mode, etc. For all Offer related queries and for redressal
of complaints, Investors may also write to the BRLMs.

An compliance with the proviso to requlation 21A and explanation (iii) to requlation 21A of the SEBI (Merchant Bankers) Regulations, 1992, and regulation 23(3) of the SEBI ICDR Regulations, ICICI Securities Limited will be involved in only the marketing of the Offer. ICICI Securities Limited has signed the due diligence certificate and has

been disclosed as a BRLM for the Offer

Availability of the RHP: Investors are advised to refer to the RHP and the “Risk Factors” beginning on page 41 of the RHP, before applying in the Offer. A copy of the
RHP shall be available on website of SEBI at www.sebi.gov.in and is available on the websites of the BRLMs, i.e. Axis Capital Limited at www.axiscapital.co.in, DAM Capital
Advisors Limited at www.damcapital.in, ICICI Securities Limited at www.icicisecurities.com, respectively and on the websites of BSE and NSE at www.bseindia.com and
www.nseindia.com, respectively.

Availability of the Abridged Prospectus: A copy of the abridged prospectus is available on the website of the Company, the BRLMs and the Registrar to the offer at www.
epackdurable.com, www.axiscapital.co.in, www.damcapital.in, www.icicisecurities.com and www.kfintech.com.

Availability of Bid-cum-Application Forms: Bid-cum-Application Forms can be obtained from the Registered Office of the Company, EPACK DURABLE LIMITED,
Telephone: +91 120 496 9771; Axis Capital Limited, Telephone: +91 22 4325 2183, DAM Capital Advisors Limited, Telephone: +91 22 4202 2500, ICICI Securities Limited,
Telephone: + 91 22 6807 7100 and at the select locations of the Sub-syndicate Members (as given below), SCSBs, Registered Brokers, RTAs and CDPs participating in
the Offer. ASBA Forms will also be available on the websites of BSE and NSE and the Designated Branches of SCSBs, the list of which is available at websites of the Stock
Exchanges and SEBI.

Sub-syndicate members: Aimondz Global Securities Limited, Anand Rathi Share & Stock Brokers Limited, Anand Rathi Share & Stock Brokers Limited, Anand Share
Consultancy, ANS Pvt Limited, Ashwani Dandia & Co, Axis Securities Limited, Centrum Broking Limited, Centrum Wealth Management Ltd, Choice Equity Broking Private
Limited, DB(International) Stock Brokers Ltd, Eureka Stock & Share Broking Services Ltd, G Raj & Co. (Consultants) Limited, Jobanputra Fiscal Services Pvt. Ltd, HDFC
SECURITIES Limited, Inventure Growth & Securities Ltd, IDBI Capital Markets & Securities Ltd, Jhaveri Securities, JM Financial Services Limited, Kalpataru Multiplier

Place: Noida
Date: January 15, 2024

Limited, Keynote Capitals Limited, KIMC Capital Market Services Limited, Kotak Securities Limited, LKP Securities Limited, Marwadi Shares & Finance, Motilal Oswal
Financial Services Limited, Nirmal Bang Securities Pvt Limited, Nuvama Wealth and Investment Limited (Edelweiss Broking Limited), Patel Wealth Advisors Pvt Limited,
Prabhudas Lilladher Pvt Limited, Pravin Ratilal Share & Stock Brokers Limited, Religare Broking Limited, RR Equity Brokers Pvt Limited, SBICAP Securities Limited, SMC
Global Securities Limited, Systematix Shares and Stocks (India) Limited, Tanna Financial Services, Trade Bulls Securities (P) Ltd, Yes Securities (India) Limited.

Syndicate member: Sharekhan Limited.

Escrow Collection Bank: HDFC Bank Limited.

Refund Bank: HDFC Bank Limited.

Public Offer Bank: Axis Bank Limited.

Sponsor Banks: Axis Bank Limited and HDFC Bank Limited.
UPI: UPI Bidders can also bid through UPI Mechanism.

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For EPACK DURABLE LIMITED
On behalf of the Board of Directors

Sd/-

Esha Gupta
Company Secretary and Compliance Officer

EPACK DURABLE LIMITED is proposing, subject to applicable statutory and regulatory requirements and receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has filed the RHP with the RoC. The RHP shall be available on the website of the Company at
www.epackdurable.com, the website of the SEBI at www.sebi.gov.in, the websites of the Stock Exchanges, i.e., the BSE Limited and the National Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com, respectively, and websites of the BRLMs, i.e., Axis Capital Limited, at www.axiscapital.co.in, DAM Capital Advisors Limited,
at www.damcapital.in and ICICI Securities Limited at www.icicisecurities.com respectively. Any potential investor should note that investment in equity shares involves a high degree of risk and for details relating to such risk, please see the section entitled “Risk Factors” of the RHP on page 41. Potential investors should not rely on the DRHP for

making any investment decision instead investors shall rely on RHP filed with the RoC.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended (“U.S. Securities Act’) or any state securities laws in the United States, and unless so registered, and may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the
registration requirements of the U.S. Securities Act and applicable U. S. state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United States in offshore transactions in reliance on Regulation S and the applicable laws of each jurisdictions where such offers and sales are made. There will be no public offering of

Equity Shares in the United States.
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[Regulation 12 of the Insolvency and Bankruptcy
Board of India (Liquidation Process) Regulations, 2016]

Hero MotoCorp Limited
CIN; LIS210L1984PLO0 7154,
Regd. Office : The Grand Plaza, Plot No.2, Nelson Mandela Road,

Wasant Kunj - Phase-ll, Mew Delhi - 110070
Phone No. 011-46044220 | Fax No. 011-46044333
E-mail: secrefarialho@heromotocorp.com,
Website: www.heromotocorp.com

PUBLIC NOTICE FOR ISSUE OF DUPLICATE SHARE CERTIFICATES

FOR THE ATTENTION OF THE STAKEHOLDERS OF

DILIP CHHABRIA DESIGN PVT. LTD.

. PARTICULARS | DETAILS .
1. NAME OF CORPORATE DEBTOR DILIP CHHABRIA DESIGN PVT. LTD.
2. | Dale of incorporation of Corporate Debler 12,06,7953
3. | Aughority under which Corparate Deblor  RoC — Mumbai

i Incorporated Registered
4, Comporate |dankity Mo, § Limited Liabdity

Identification Ne. of Corporale Delitor

Mambers af the genaral public and axisting sharehalders of Hero MotaCorp Lid. [ 'Comparny’)
are: hersty informed that the Original Share Cerificates, details of which are given hersunder
hiave baen reparbad lostmisplaced!stolen'not racaned and thal pursuant 1o ragueasts racaivad
from concemed sharehoiders, the Company intends to issue duplicate share cerificatas in bau

. LI8Ca2apMH1993RTCOT 2371
of the said onginal Share Cerlificates (Face Valua Rs 20 in their favour : . R

: Shareholder Faca i Certificate | No. of 5. Address of tha registered office & princpal Registered Office Address: Keytuo Industial Area. |
PO Mamels) | Vahue | DistinctiveNos. |y is) |Shares ofice {f any) of Corporate Debior Haondita Road. WIDC. Andheri East, Mumba
HMLO100564 | SUNILMUNGT | FVI0- | 32532092-32533041 | 353657 | 50 :"ﬂf;&"ﬂﬂm iﬂﬁ'ﬂ- 280 Saoa 1
32533042-30533047 | 358658 | 06 Sciofy Ccs Addeass: 13645, anghae Coapcund,
— e = = o 2 Mumnbai Pune Road, Ghnchwad, Pune-411013
- F.2i- | 158721906-158722205 | 528473 | 280 Maharashira And Siyat House 42 Milestone Defhi,
HMLOO4E045 | MANISH TANDON | FYAQ- | 2415866-2415815 4B32T 50 _ Jaipur NH-R-E.Kirkl Dhaula, Gurgaca-122 003, Haryana
| 34224850-14224908 | 393266 | 50 6. Date of closure of Insclvency 11.10:2023
FV.2l- | 45505516-45505635 | 509867 | 120 | Reasolytion Process |
| {6HG0056- 1620305558 | 523442 B00 7. | Ligudation commencement date MA02023 (Order uploaded an
o s af G ie Dell MCLT websie on 12.01 .2024)
HMLOG35075 | P CHINNUSWANMY | FV2- | 44880386-44680820 | 508445 | 435 bl s _
e : s - - ; ~ B  Mame & Registration Number of Insalency | Wik, Jigar P. Shah
HMLOGEBSGT | P CHINNUSWAMY | FU2- | 47645856-47651115 | 514100 | 4280 | Professianal acting as Liquidator Regn Mo.: IBBUIPA-D0VIP-POTZ12018-1911820
HMLOG2 5347 | BALARAJL KATTA | FyvaE- | 44335821 44356240 L P G2 9. | Address and Email of the Sguidator Registered Address: Bi801 Gopal Place, Nr. Shiromani
BHAGAVAN as ragistarad with te Board Camplax, Nehrunagar Cross Road, Nehnnagar,
HML0023439 | SHEELA CHANANA | FV.10- | 12187306-12167325 | 124827 | 20 A0« VT ENAR: AR L U

" Address: B301 Gopal Flace, Nr, Shiromani Complex, |

e . 10| Address and e-mail o be usad for
[RASEE ¢ MR Mehruriagar Crass Road, Mehnnagar,

cormespondence with the Soquidsior

HMLOOE1998 | LAKSHMIKRISH | Fy.100 411521 6-4119265 2154 80 Ahmedabad - 380015, Emadl; lodedesigniEgmall.com
PENNATHUR 21014597-21014646 4034 a 11, Last date for submission of Claims 1102024
| FV2l- | 47228676-47220175 | 513270 anh Mofica is haraby given that the Metional Company Lew Trbunal, Mumiai has ordered tha commancement
HMLO081999 | LAKSHMIKRISH | FV.100. 4119266-4119315 82395 £ nfll:!:_li:liﬁ'ni.ll:l I'!-:'II:I|I.|F CHHABREA DESIGN YT, LTD on 111072023 {Order uploadad on MCLT wehsis
EENNARARS chib L o at g“h; IIl:lh EJT: of DILIP CHHABRLA DESIGH PVT.LTD ara h [ bt ther clai
= 3 == . = siskehclders : arz heredy callad vpon ta submit ther claims
] W L i e il with prood on or before 11252024 to the ligudator 3t e addness menboned against entry Mo, 10
HL {04 B584 JASWINDER FhvA0- HAUET16-24935765 4HEHY R Tha pv_:[ﬂ]dansislutg subenithed h!.- waﬁu:.”]'ﬂ'g]_.:rmrg EFEEHELI larms:
MNARANG 19763630-19763630 | 30374 i « Form C: For Proof of claimes by Operational Craditors except Workmen and Emplovees
147 5E40-197 61541 T4 i «Foem [ For Proof of claims by Financial Creditors
FA2250M-34225170 FaaTe 20 = Form E: Far Praod of ciim by & Workman af an Employss
542961 71-54205 182 AT 12 « Foam F: For Proaf of daims by Authonized Rapresantativa of Warkmen and Employaes
- « Foem G: Farciaims by creditors (ofher than Operatianal and Fingncial Creditors)
HMLOD31359) 5 R PERUMAL Fy.2i- | 40305086-40305335 BIIETT 250

The abowe-mentionid farms can be downloaded from the website wawbbi gavin'homedownicads
undar thea Insateancy and Banknuphcy Boand of Inda (Ligudalion Process| Requlafons, 2014

& P BRINIVASAN

Bharat Rasayan Limited

Regd. Office: 1501, Vikram T paridia 110008,
CIN: L "

Email: inwestors bri@tharatgroup.co.in Website: www bharatgroup.co.in

MOTICE is hereby given, pursuant o Regulation 29 read with Eegulation 47 of the
Sacurities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015 (Listing Ragulations), that a mesting of the Board of
Directars aof the Company iz schedulsd to be held an Tuesday, February 13, 224
inter-alia, te consider and epprove the standalone & consolidated unaudited fingncial
results of the Company for the quarler and nine months ended December 31, 2023

The said Matice may ba accessed on the Campany's wabsite at
https:[fwww.bharatgroup.co.in and may alse be acceszsed on the Listed Stock
Exchange website at htlps:'www.nseindia.com,

Further, the Trading Window of the Comgany shall remain closed from January 15, 2024
ta Febreary 15, 2024 {both days inclesive) for the specified persans in terms of Code of
Conduct of the Company to regulate, monitar and repart of frading in Company's secuntias
by ingiders framed under the SEBI (Prohibition of Insider Trading) Regulations, 2015

For BHARAT RASAYAN LIMITED
Sdi-

[MIKITA CHADHA)

Company Secretary

vew Llalb -

New Delhi
January 15, 1024

PUBLIC NOTICE

INTEGRA CAPITAL LIMITED
[CIN: L74893DL1990PLCOA0042)
IN THE MATTER OF CHANGE OF NAME FROM
INTEGRA CAPITAL MANAGEMENT LIMITED
TO
INTEGRA CAPITAL LIMITED
This is with reference to RBI letter PV, (NEFC-BL) Serial 5415%05.09.0352023-24 dated
25.7.2023 it is hereby informed that Integra Capital Management Limited, originally
incorporated on 02051990 under the companies act, 1956 as integra Capital
Management Limited has changed its name to Integra Capital Limited vide approval
letter dated 10/10/2023,
Further, it Is Informed that pursuant to Section 45-1A of the RBI Act, 1934, the com-
pary has been issued a new certificate of registration with respect to approval by
Reserve Bank of Indla dated 05th January, 2024,
All stakeholders are requested to take note of the above information.
By order of the board of directors

5d/-
Place; Delhl Tarun Viohra
Date; 16-01-2024 [Managing Director)

ESSAR'
POWER
Essar Elaciric Power Development Corporation Limited
Essar House, 11 K. K. Marg, Mahalaxmi, Mumbai = 400032, India

NOTICE

1. Essar Electric Power Development Corporation Limited (“EEPDCL"), having its
office at Ezsar House, 11 K.K. Mang, Mahalaxmi, Mumbai = 400034, India has made an
application for surrender of Category Il Inter-State Trading License before Cendral
Electricity Requiatory Commission, New Delhi in accardance with CERC (Procadure,
Terms and Condifions of Trading License and cther related matters) Regulations, 2020
and amendment thereof (“Regulations”™).

2. EEPCCL has duly complied with the requisites for swrrender of license as per
Fegulation 20(3) of the Regulaticns

3. Complete application fed before Ld. CERC is available af www.essar.com for access
by any person,

4, Objections or suggestions, if any, be filed before the Secretary. Cenfral Electricity
Fegulatory Commission, 3nd & dth Floor, Chanderlok Building, 36, Janpath, New
Deelhi- 1100049 with a copy of the objection(s) suggestionis) 1o the applicant or its
authorized agent, within 30 days of the publication of the notice in the newspaper.

Rajmohan Thirunwukarasd
Director

Place: Mumbai
Date: 15-01-2024

Ary person hasng objection 1o tssue of dupdcate Share Cerlificates, as mentoned herein
above, may submit the same, in wriing, with the Company marked b0 the "Secrefarial
Depariment’ al #s Reglsterad Office or send an emad al secretarialhoi@heromotocorp.com
within ¥ days from the dale of publication of this Nolica. In the maanwhila, membears of the

The financial creditors shal submii thair claims with procf by alectronic means anly. All gther cradilons
Fnay submit e clains wih proafin person, Eny post o Eny eecinanic means
Submission of false or misleading proofs of claim shall attract penalties.

Date : 16.01.20:4

(digar Shah)
Liguidator
In the miatter of DILIP CHHABRIA DESIGN PVT. LTD

public are hereby cautioned against dealing In the abowe mentioned Share Cartificales. Place : Ahmedabad Registration No: [B8I/IPA-001/|P-POT121/2018-1911820
For Hera MotaCorp Litd. -
Sadl-
Place : New Delhi Dhiraj Kapoor

Date : 15.01.2024 Company Secretary & Compliance Officer

...continued from previous page.

THE EQUITY SHARES OF OUR COMPANY WILL GET LISTED ON MAIN BOARD PLATFORM OF BSE AND NSE.

ASBA

Simple, Safe, Smart way of Application!!!

Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

*Applications Supported by Blocked Amount (“ASBA”) is a better way of applying to offers by simply blocking the fund in the bank
account. For further details, check section on ASBA. Mandatory in public issues. No cheque will be accepted.
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LNUFIED PAYMENTS INTERFACE

UPI-Now available in ASBA for all individual investors applying in public issues where the application amount is up to ¥500,000, applying through Registered Brokers, Syndicate, CDPs & RTAs. Retail Individual Bidders
and Non-Institutional Bidders also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure
that the bank account used for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and read with press
release dated September 17, 2021 and CBDT circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023.

ASBA has to be availed by all the investors except Anchor Investors. UPI may be availed by (i) Retail Individual Investors in the Retail Portion; (ii) Non-Institutional Investors with an application size of up to ¥ 500,000 in the Non-Institutional Portion. For details on the ASBA and UPI process, please refer to the details given in the Bid Cum Application Form and abridged prospectus
and also please refer to the section “Offer Procedure” on page 425 of the RHP. The process is also available on the website of Association of Investment Bankers of India (“AIBI") and Stock Exchanges and in the General Information Document. The Bid Cum Application Form and the Abridged Prospectus can be downloaded from the websites of BSE Limited (“BSE’) and
National Stock Exchange of India Limited (“NSE’, and together with BSE, the “Stock Exchanges”) and can be obtained from the list of banks that is displayed on the website of SEBI at www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmld=35 and https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yesé&intmld=43, respectively as
updated from time to time. For the list of UPI apps and banks live on IPO, please refer to the link: www.sebi.gov.in. UPI Bidders Bidding using the UPI Mechanism may apply through the SCSBs and mobile applications whose names appear on the website of SEBI, as updated from time to time. Axis Bank Limited and HDFC Bank Limited have been appointed as the Sponsor
Banks for the Issue, in accordance with the requirements of SEBI circular dated November 1, 2018 as amended. For Issue related queries, please contact the Book Running Lead Managers (‘BRLMs’) on their respective email IDs as mentioned below. For UPI related queries, investors can contact NPCI at the toll free number: 18001201740 and mail Id.: ipo.upi@npci.org.in.

In case of any revision in the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to
the Bid/Offer Period not exceeding 10 Working Days. In cases of force majeure, banking strike or similar circumstances, our Company, the Promoter Selling Shareholders
and the Investor Selling Shareholders may, in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid /Offer Period for a minimum of three
Working Days, subject to the Bid/Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable, shall be widely
disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
terminals of the Syndicate Member and by intimation to the Designated Intermediaries and the Sponsor Banks, as applicable.

This Offer is being made through the Book Building Process, in terms of Rule 19(2)(b) of the Securities Contract (Regulation) Rules, 1957 (“SCRR”") read with Regulation 31
of the SEBI ICDR Regulations and in compliance with Regulation 6(1) of the SEBI ICDR Regulations wherein not more than 50% of the Offer shall be available for allocation
on a proportionate basis to Qualified Institutional Buyers (“QIBs”, and such portion, the “QIB Portion”), provided that our Company, in consultation with the BRLMs, may
allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis (‘“Anchor Investor Portion”). One-third of the Anchor Investor Portion shall be reserved for
the domestic Mutual Funds, subject to valid Bids being received from the domestic Mutual Funds at or above the price at which allocation will be made to Anchor Investors
(“Anchor Investor Allocation Price”) in accordance with the SEBI ICDR Regulations. In the event of under-subscription or non-allocation in the Anchor Investor Portion,
the balance Equity Shares shall be added to the QIB Portion (other than the Anchor Investor Portion) (the “Net QIB Portion”). Further, 5% of the Net QIB Portion shall be
available for allocation on a proportionate basis to Mutual Funds only, subject to valid Bids being received at or above the Offer Price, and the remainder of the Net QIB
Portion shall be available for allocation on a proportionate basis to QIB Bidders (other than Anchor Investors) including Mutual Funds subject to valid Bids being received at
or above the Offer Price. Further, not less than 15% of the Offer shall be available for allocation to Non-Institutional Bidders (out of which one-third of the portion available to
Non-Institutional Bidders shall be reserved for Bidders with an application size of more than ¥ 0.20 million and up to ¥ 1.00 million and two-thirds shall be reserved for Bidders
with an application size of more than ¥ 1.00 million, provided that the unsubscribed portion in either of the aforementioned sub-categories may be allocated to Bidders in the
other sub-category) and not less than 35% of the Offer shall be available for allocation to Retail Individual Bidders in accordance with the SEBI ICDR Regulations, subject
to valid Bids being received from them at or above the Offer Price. All Bidders, other than Anchor Investors, are required to participate in the Offer by mandatorily utilising
the Application Supported by Blocked Amount (“ASBA”) process by providing details of their respective ASBA Account (as defined hereinafter) and UPI ID in case of UPI
Bidders (as defined hereinafter), as applicable, pursuant to which their corresponding Bid Amounts will be blocked by the Self Certified Syndicate Banks (“SCSBs”) or by the
Sponsor Banks under the UPI Mechanism, as the case may be, to the extent of respective Bid Amounts. Anchor Investors are not permitted to participate in the Offer through
the ASBA process. For further details, see “Offer Procedure” on page 425 of the RHP.

Bidders/ Applicants should ensure that DP ID, PAN, Client ID and UPI ID (for RIBs bidding through the UPI mechanism) are correctly filled in the Bid cum
Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP ID, PAN, Client ID available in the Depository
database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that the beneficiary account provided in the Bid
cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID, Client ID and UPI ID (for RIBs bidding through the UPI
mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorised the Depositories to provide to the Registrar
to the Offer, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic Details may be
used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the Offer. Bidders/Applicants
are advised to update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of records. Any
delay resulting from failure to update the Demographic Details would be at the Bidders’/Applicants’ sole risk. Investors must ensure that their PAN is linked with

BOOK RUNNING LEAD MANAGERS

Aadhaar and are in compliance with the notification issued by Central Board of Direct Taxes notification dated February 13, 2020 and read with press releases
dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS OBJECTS: For information on the main objects of the Company, please
see the section “History and Certain Corporate Matters” on page 212 of the RHP. The Memorandum of Association of the Company is a material document for inspection in
relation to the Offer. For further details, please see the section titled “Material Contracts and Documents for Inspection” on page 480 of the RHP.

LIABILITY OF THE MEMBERS OF THE COMPANY: Limited by shares.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authorised share capital of the Company is ¥1,050,000,000
divided into 105,000,000 Equity Shares of face value of ¥ 10 each, ¥ 200,000,000 divided into 20,000,000 CCPSs of face value of ¥ 10 each and T 111,000,000 divided into
11,100,000 Series A CCPSs of face value of ¥ 10 each. The issued, subscribed and paid-up share capital of the Company is ¥ 784,073,870 divided into 78,407,387 Equity
Shares of face value of 10 each. For details, please see the section titled “Capital Structure” beginning on page 98 of the RHP.

NAMES OF SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: The
initial signatories to the Memorandum of Association are Bajrang Bothra, Ajay DD Singhania and Nikhil Bothra who subscribed to 48,172,261 equity shares each bearing face
value of X10. For details of the share capital history and capital structure of our Company, please see the section entitled “Capital Structure” beginning on page 98 of the RHP.

LISTING: The Equity Shares offered through the Red Herring Prospectus are proposed to be listed on the Stock Exchanges. Our Company has received ‘in-principle’
approvals from BSE and NSE for the listing of the Equity Shares pursuant to their respective letters each dated October 6, 2023. For the purposes of the Offer, BSE is
the Designated Stock Exchange. A copy of the Red Herring Prospectus and the Prospectus shall be filed with the RoC in accordance with Sections 26(4) and 32 of the
Companies Act, 2013. For details of the material contracts and documents available for inspection from the date of the Red Herring Prospectus until the Bid/Offer Closing

Date, see “Material Contracts and Documents for Inspection” on page 480 of the RHP.

DISCLAIMER CLAUSE OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI”): SEBI only gives its observations on the offer documents and this does
not constitute approval of either the Offer or the specified securities or the offer document. The investors are advised to refer to page 403 of the RHP for the full text of the

disclaimer clause of SEBI.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or construed that the Offer Document
has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the contents of the Offer Document. The investors are advised to refer to

page 405 of the RHP for the full text of the disclaimer clause of NSE.

DISCLAIMER CLAUSE OF BSE (DESIGNATED STOCK EXCHANGE): It is to be distinctly understood that the permission given by BSE should not in any way be deemed
or construed that the RHP has been cleared or approved by BSE nor does it certify the correctness or completeness of any of the contents of the RHP. The investors are

advised to refer to page 405 of the RHP for the full text of the disclaimer clause of BSE.

GENERAL RISKS: Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to
take the risk of losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Offer. For taking an investment
decision, investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares have not been recommended or
approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention of the investors is invited to “Risk

Factors” on page 41 of the RHP.

REGISTRAR TO THE OFFER

| COMPANY SECRETARY AND COMPLIANCE OFFICER

Esha Gupta
TR - 901, AltF 142 Noida, 9" Floor, Plot Number 21 and 21A,
Sector 142, Noida 201 304, Uttar Pradesh, India
Telephone: +91 120 496 9771; Email: investors_ed@epack.in

One BKC, Tower C, 15th Floor, Unit No. 1511, Bandra Kurla
Complex, Bandra (East), Mumbai 400 051, Maharashtra, India
Telephone: +91 22 4202 2500

Email: epack.ipo@damcapital.in

Investor grievance email:

complaint@damcapital.in

Website: www.damcapital.in

Contact Person: Anurag Byas

SEBI Registration No.: MB/INM000011336

1%t Floor, Axis House, C-2 Wadia International Centre ICICI Venture House,
Pandurang Budhkar Marg, Worli

Mumbai 400 025, Maharashtra, India

Telephone: +91 22 4325 2183

Email: epack.ipo@axiscap.in

Investor grievance email: complaints@axiscap.in
Website: www.axiscapital.co.in

Contact Person: Sagar Jatakiya / Mayuri Arya

SEBI Registration No.: INM000012029

Appasaheb Marathe Marg, Prabhadevi

Mumbai 400 025, Maharashtra, India

Telephone: + 91 22 6807 7100

Email: epack.ipo@icicisecurities.com

Investor grievance email: customercare@icicisecurities.com
Website: www.icicisecurities.com

Contact Person: Ashik Joisar / Gaurav Mittal

SEBI Registration No.: INM000011179

S
B AXISCAPITAL DAM §icici securities A KFINTECH
Axis Capital Limited DAM Capital Advisors Limited ICICI Securities Limited” KFin Technologies Limited

(formerly known as KFin Technologies Private Limited)

Telephone: + 91 40 6716 2222 / 1800 3094001
Email: epack.ipo@kfintech.com

Investor grievance email: einward.ris@kfintech.com
Website: www.kfintech.com

Contact person: M Murali Krishna

SEBI Registration No: INR000000221

Selenium, Tower B, Plot No — 31 and 32, Gachibowli, Financial District
Nanakramguda, Serilingampally, Hyderabad 500 032, Telangana, India

Investors may contact the Company Secretary and Compliance
Officer or the Registrar to the Offer in case of any pre-Offer or post-
Offer related grievances including non-receipt of letters of Allotment,
noncredit of Allotted Equity Shares in the respective beneficiary
account, non-receipt of refund orders or non-receipt of funds by
electronic mode, etc. For all Offer related queries and for redressal
of complaints, Investors may also write to the BRLMs.

Mn compliance with the proviso to regulation 21A and explanation (iii) to regulation 21A of the SEBI (Merchant Bankers) Regulations, 1992, and regulation 23(3) of the SEBI ICDR Regulations, ICICI Securities Limited will be involved in only the marketing of the Offer. ICICI Securities Limited has signed the due diligence certificate and has

been disclosed as a BRLM for the Offer

Availability of the RHP: Investors are advised to refer to the RHP and the “Risk Factors” beginning on page 41 of the RHP, before applying in the Offer. A copy of the
RHP shall be available on website of SEBI at www.sebi.gov.in and is available on the websites of the BRLMs, i.e. Axis Capital Limited at www.axiscapital.co.in, DAM Capital
Advisors Limited at www.damcapital.in, ICICI Securities Limited at www.icicisecurities.com, respectively and on the websites of BSE and NSE at www.bseindia.com and
www.nseindia.com, respectively.

Availability of the Abridged Prospectus: A copy of the abridged prospectus is available on the website of the Company, the BRLMs and the Registrar to the offer at www.
epackdurable.com, www.axiscapital.co.in, www.damcapital.in, www.icicisecurities.com and www.kfintech.com.

Availability of Bid-cum-Application Forms: Bid-cum-Application Forms can be obtained from the Registered Office of the Company, EPACK DURABLE LIMITED,
Telephone: +91 120 496 9771; Axis Capital Limited, Telephone: +91 22 4325 2183, DAM Capital Advisors Limited, Telephone: +91 22 4202 2500, ICICI Securities Limited,
Telephone: + 91 22 6807 7100 and at the select locations of the Sub-syndicate Members (as given below), SCSBs, Registered Brokers, RTAs and CDPs participating in
the Offer. ASBA Forms will also be available on the websites of BSE and NSE and the Designated Branches of SCSBs, the list of which is available at websites of the Stock
Exchanges and SEBI.

Sub-syndicate members: Almondz Global Securities Limited, Anand Rathi Share & Stock Brokers Limited, Anand Rathi Share & Stock Brokers Limited, Anand Share
Consultancy, ANS Pvt Limited, Ashwani Dandia & Co, Axis Securities Limited, Centrum Broking Limited, Centrum Wealth Management Ltd, Choice Equity Broking Private
Limited, DB(International) Stock Brokers Ltd, Eureka Stock & Share Broking Services Ltd, G Raj & Co. (Consultants) Limited, Jobanputra Fiscal Services Pvt. Ltd, HDFC
SECURITIES Limited, Inventure Growth & Securities Ltd, IDBI Capital Markets & Securities Ltd, Jhaveri Securities, JM Financial Services Limited, Kalpataru Multiplier

Place: Noida
Date: January 15, 2024

EPACK DURABLE LIMITED is proposing, subject to applicable statutory and regulatory requirements and receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has filed the RHP with the RoC. The RHP shall be available on the website of the Company at
www.epackdurable.com, the website of the SEBI at www.sebi.gov.in, the websites of the Stock Exchanges, i.e., the BSE Limited and the National Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com, respectively, and websites of the BRLMs, i.e., Axis Capital Limited, at www.axiscapital.co.in, DAM Capital Advisors Limited,
at www.damcapital.in and ICICI Securities Limited at www.icicisecurities.com respectively. Any potential investor should note that investment in equity shares involves a high degree of risk and for details relating to such risk, please see the section entitled “Risk Factors” of the RHP on page 41. Potential investors should not rely on the DRHP for

making any investment decision instead investors shall rely on RHP filed with the RoC.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended (“U.S. Securities Act’) or any state securities laws in the United States, and unless so registered, and may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the
registration requirements of the U.S. Securities Act and applicable U. S. state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United States in offshore transactions in reliance on Regulation S and the applicable laws of each jurisdictions where such offers and sales are made. There will be no public offering of

Equity Shares in the United States.

Limited, Keynote Capitals Limited, KIMC Capital Market Services Limited, Kotak Securities Limited, LKP Securities Limited, Marwadi Shares & Finance, Motilal Oswal
Financial Services Limited, Nirmal Bang Securities Pvt Limited, Nuvama Wealth and Investment Limited (Edelweiss Broking Limited), Patel Wealth Advisors Pvt Limited,
Prabhudas Lilladher Pvt Limited, Pravin Ratilal Share & Stock Brokers Limited, Religare Broking Limited, RR Equity Brokers Pvt Limited, SBICAP Securities Limited, SMC
Global Securities Limited, Systematix Shares and Stocks (India) Limited, Tanna Financial Services, Trade Bulls Securities (P) Ltd, Yes Securities (India) Limited.

Syndicate member: Sharekhan Limited.

Escrow Collection Bank: HDFC Bank Limited.

Refund Bank: HDFC Bank Limited.

Public Offer Bank: Axis Bank Limited.

Sponsor Banks: Axis Bank Limited and HDFC Bank Limited.
UPI: UPI Bidders can also bid through UPI Mechanism.

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For EPACK DURABLE LIMITED
On behalf of the Board of Directors

Sd/-

Esha Gupta
Company Secretary and Compliance Officer

Adfactors
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Hero MotoCorp Limited
CIN: L35911DL1984PLCOT354,
. Dffice ; The Grand Plaza, Plot No.2, Melson Mandela Road,
Vazant Kunj - Phase-ll, New Delhi - 110070
Phome No. 01-4604422 ﬂ|Fa1 Ho, 011-46044394
E-mall: secrefarialh .

Regd

Websita: wl.'m.her-:-m-:-’rc-:-:-rp.-:-:l m

are harsty informed thal the Original Shara Cerdificates, details of which are given heraundar
have been reported lostimisplacedistalen'nol received and that pursuant fo requests received
fram concamed sharaholders, the Company inbands bo Ssue duplicala share cardilicatas n kau
of the said oniging Share Genlﬁcates. LFa & Value Rs.2-) in their faweur

S T B EE

Members of the general public and existing shareholders of Hero MotoGorp Lid. L"l:mw.an-,-']_

Eh-arelmldar Face Certificate | No. of

Folio No. Name(s] Valoa Distinctive Nos, No.s) |Shares
HMLO100554 SUMIL MUNOT Fyall | 32532092-32533047 |  XhAGe7 |
JZHIAIN42-325 ':.-._.J.-I-i-lr | 358658 "E

| [Fva |1sEr2196-158722205 | 528479 | 260
HMLE0EE043 | MANISH TANDON F'..I'1I:l' J415866-2415015 ‘BJ? &0
BAF24BR9-342 G908 | 395268 ]

Fua- | 45595016-45505635 Er;EIEE-? 120

I - - 162030056-162030555 | 523442 | 500
HMLOJ35075 | P CHINKWUSWAMY | F\2)- 44830396-44350820 ' 508446 | 435
HMLIGEEWT | P CHINKNLSWAMY | Fy - 47545 56-47651115 514103 1280
HMLOO23247 | BALARAJU KATTA | FV.2 | 44335621-44336240 | 507327 G20

| BHAGAVAN ,
HMLO023489 | SHEELA CHANANA | FVA0- | 12187306-921B7325 | 124827 A
| RAJEEY CHAMANA |

HMLOOS1995 | LAKSHMIKRISH | FYA- | £119216-4119265 B239d 50
PENMATHUR 2 A5ST7-21074646 | 344834 o]

Fudi- | AT22B8TE-47225175 ! A2 abd
HWLOOE19498 | LAKSHMI KRISH | F\v0N- 4119266-4119315 | 82395 a0
PENNATHUR 21N4647-21014696 | 344935 2

| Fuzn | 4722017647220675 | 5132m1 | 500
HMLOO40594 JASWINDER FVIO- | 2493716-2403765 | 40884 50
MARAKNG 18TE3EI0-19TRI530 30374 g
1676 3640-19763641 303742 02
SR 34225170 33212 i
J2251T1-34225182 | 303273 2

HMLB031359) S R PERLMAL FV2i | 4D305086-40305335 | 500677 250

S P SRINNASAN

Any person having objection fo issue of dupiicate Share Cerificates, as mentioned hergin

above, may submil the zama, in wriling, with the Company marked bo the "Secrelanal

Deparimend’ &t #s Registerad Office or send an emad &t secrefarialho@heromotocorp.com

within 7 days from e date of publicalion of this Nolica. In the mearehie, membars of the
public are hereby cautionad aganst desling in the above mentioned Share Cerlificates

For Hera MotoCorp Lid,

i

Dhiraj Kapaor
Company Secretary & Compliance Officer

Place : New Delhi
Date ; 15.04.2024

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 Uli the Insolvency and Bankruptcy
Board of India ( Liguidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

DMLIP CHHABRIA DESIGN PVI. LTD.
PARTICULARS DETAILS

1
£. | Date of incorporation of Corporate Detior 14.06.1983
3. | Alshority under which Corparale Deblor Rl = Mumbsal
iz Incorparated Rapistenad
4. | Comporabe [dantity Mo, / Limited Liabdily
ldanlificaticen No. af Corparale Delblor
5. | Address of the registered office & princpal Registered Office Address:  Keytuo Indusinal Area,
office il ary} of Camporate Deblor Kandwits Road. MIDC. Andher East, Mumbs
Makarashbra L0059
Factory Office Address: 1284, Sanghawi Compound,
o Mumbai Pune Road, Chinchwad, Pune-411018
Makarashira And Sogal Howsa 42 Milestane, Daki,

LIS BaMH TS8P TOO7 2371

6. | Dwte of closure of Insclventy 11.10.2023
Hesalubion Process
¥ Ligudation commencement date 02023 (Order uploaded on
al I:l_'r|_'-r_||a||_' Jehloe MCLT webshe on 1204 El:'i'.'q_l
B Mame & Regislraton Mumbar of Insolvency - Mir. Jigar P. Shah
| Professianal acting 45 Liquidaler _Eegn Mo IBEVIRAODAR-PO S 2115301 58-19M9530

Registered Address: BE01 Gopal Place, Br. Shiramani

Camalex, Nahruragar Cross Road, Mehnnagar,

Ahmedatad - 80015, Email: ipjigan@omail.cam

Address: B80T Gopal Place, Mr. Skiramani Comples,

Mehruragar Crass Road, Nehnanagar,

Ahmedabad - 380015, Emadl; lig dedesignd@agmail.com

11. | Last data for submigsion of Claims T0E 2024

Midacae 15 Pl b edn hat e Nabanad Campany Law T rbuinal, Mamibal has andenacd he comiv mdimisnl

af iquidation of DILIP CHHABRIA DESIGN PYT. LTD on 11102023 {Crder uoliadad on NCLT websila

an 12.01.2024)

Th slakehoddars of DILIP CHHABRLA DESIGH PYT, LTD are hensby calied wpon b submil ther claims

wilh procd on or bafone 1100212024 to the ligudator at the address mentioned egainst anfry Mo, 10

Thee proefof ol aims is bo be submitted by way of the falowing specified farms

« Foem C: For Proal of claims by Ooeralional Craditorsaxcepl Warkmen and Emplovaes

« Foem O: For Proaf of claims by Financial Craditors

« Form E: Far Proofof claim by & Workman ar an Employes

a Foem F: For Proofof daims by Authanzed Represantative of Warkmen and Employess

= Foem G Fardiaims by cradilors (offer than Dparalianal and Financial Credilors ),

The ghowe-mentfioned forms can be downloaded fram the wabsite weaw bbi ooy infhomeddownloads

uncer the Insahency and Banknptey Beand of Indéa (Ligudaticn Process| Regulagans, 201§

Tha fmancial creditors shal submil lhair chams wilh proed by alectrormc means anly. Al athar cradilon

may submil thea claims with proafin person, by postorby electronic means. '

Submission of false or misleading proofs of claim shall attract penalties. (Jigar Shah)
Liguidator

Date : 16.01.2024 In the matler of DILIP CHHABRIA DESIGN PVT.LTD
Place - Ahmedabad Registration Mo: [BEIIPA-001/P-FO11212018-19711820

3, | Address and Email of the Sguidasor
a5 reqistered wilh the Board

100 Acdrass and e-mail 1o be used lor
corraspondence with the Equidatar

. NAME OF CORPORATE DEBTOR DILIP CHHABRIA DESIGN PVT. LTD.

Jeipur WH-R-8 Kirki Dhaula, Gungaon-122 403 Haryana

Bha 1t Rdmﬂdn L. lmlti-:l.l

MOTICE iz hareby given, “JrEJa'ﬂ o H=;|| lafign 28 read with Hegu ar on 47 of the
Sacurities and Exchange Board of India (Listing Chligations and Disclosure
Requirements) Regulations, 2095 (Listing Regulations], that a meeting of the Beard of

Directors of the Company is scheduled la be held an Teesday, Fabruary 13 2024,
inter-alia, te consider and approva the standalona & consolidated unaudifed financial
results of the Company for the quarter and ning menths ended Decamber 31, 2023

The said Motice may be accessed on the Company's website at
https:[fwww.bharatgroup.co.in and may also be accessed on the Listed Stock
Exchanga wabzite at htips:/lwww.nseindia.com.

Further, the Trading Window of the Company shall remain closed from January 15, 2024

tr Febreary 15, 2024 {both days inclesive) for the specified persons in terms of Code of

Conduct of the Company 1o raqulate, monitar and report of tradeng in Company's securilies
by insiders framed undar the SEBI (Prohibilion of Insider Trading) Regulations, 2015

For BHARAT RASAYAN LIMITED

Sdl-

[MIKITA CHADHA)

Company Sacretary

Wew Delhi
January 15 2024

PUBLIC NOTICE
INTEGRA CAPITAL LIMITED
(CIN: L748990L1990PLC040042)

IN THE MATTER OF CHANGE OF NAME FROM

INTEGRA CAPITAL MANAGEMENT LIMITED
TO

ESSAR’

iAW EH

Essar Electric Power Development Corporation Limited
Essar House, 11 K. K. Marg, Mahalaxmi, Mumbai — 400034, India

1. Ezzar Electric Power Development Corporation Limited (“"EEPDCL”), having its
office &l Essar House, 11 KK, Marg, Mahalaemi, Mumbai - 400034, India has made an
application for swrrender of Category || Imer-State Trading License bafore Central
Electricity Regukatory Commissicn, Mew Delhi in accordance with CERC (Procadure,
Terms and Conddlions of Trading License and clher related matters) Regulations, 2020
and amendment thereof ["Regulations”),

£ EEPCCL has duly complied with the requisites for swrrender of license as per
Regulation 20{3) of the Requlations

3. Complete application filed before Ld. CERC is avadable af www.essar.com for acoess
by any person,

4, Dbjections or suggestions, if any, be filed before the Secrelary, Ceniral Electrcity
Regulatory Commission, 3nd & 4th Floor, Chanderlok Building, 36, Janpath, MNaw
Delhi- 110007 with-a copy of the objeclion(s) suggestion(s) to the applicant or its
autharized agent, within 30 days of the publication of the notice in the newspaper,

Sdl-
Place: Mumbai Rajmohan Thirunavukarasu
Date: 15-01-2024

Directaor

INTEGRA CAPITAL LIMITED _
This Is with reference to RBI letter P.V. (NBFC-BL) Serial 541505.09.0352023-24 dated |
25,7.2023 it is hereby informed that Integra Capital Management Limited, originally '
incorporated on 02051990 under the companies act, 1956 as Integra Capital |
Management Limited has changed its name to Integra Capétal Limited vide approval |
letter dated 10/10/2023, |
Further, it is Informed that pursuant to Section 45-1A of the RBI Act, 1934, the com- |
pary has been issued a new certificate of registration with respect to approval by |
Reserve Bank of India dated 05th January, 2024 '
All stakeholders are reguested to take note of the abowve information.
By order of the board of dnﬁnn
sd/- |
Tarun Viohra |

(Managing Director) !

Place: Delhi
Date: 16-01-2024

Vi=le]l= AN\

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make

THE
USINES

DAI LY

pAilly

financi“. Ep. .in

...continued from previous page.

necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

whatsoever. financialexpress,.com

THE EQUITY SHARES OF OUR COMPANY WILL GET LISTED ON MAIN BOARD PLATFORM OF BSE AND NSE.

Simple, Safe, Smart way of Application!!!

ASBA

*Applications Supported by Blocked Amount (“ASBA”) is a better way of applying to offers by simply blocking the fund in the bank
account. For further details, check section on ASBA. Mandatory in public issues. No cheque will be accepted.

L1y

LAUFIED PAYMENTS IWTERFALCE

UPI-Now available in ASBA for all individual investors applying in public issues where the application amount is up to ¥500,000, applying through Registered Brokers, Syndicate, CDPs & RTAs. Retail Individual Bidders
and Non-Institutional Bidders also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure
that the bank account used for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and read with press
release dated September 17, 2021 and CBDT circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023.

ASBA has to be availed by all the investors except Anchor Investors. UPI may be availed by (i) Retail Individual Investors in the Retail Portion; (ii) Non-Institutional Investors with an application size of up to ¥ 500,000 in the Non-Institutional Portion. For details on the ASBA and UPI process, please refer to the details given in the Bid Cum Application Form and abridged prospectus
and also please refer to the section “Offer Procedure” on page 425 of the RHP. The process is also available on the website of Association of Investment Bankers of India (“AIBI") and Stock Exchanges and in the General Information Document. The Bid Cum Application Form and the Abridged Prospectus can be downloaded from the websites of BSE Limited (“BSE’) and
National Stock Exchange of India Limited (“NSE’, and together with BSE, the “Stock Exchanges”) and can be obtained from the list of banks that is displayed on the website of SEBI at www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmld=35 and https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yesé&intmld=43, respectively as
updated from time to time. For the list of UPI apps and banks live on IPO, please refer to the link: www.sebi.gov.in. UPI Bidders Bidding using the UPI Mechanism may apply through the SCSBs and mobile applications whose names appear on the website of SEBI, as updated from time to time. Axis Bank Limited and HDFC Bank Limited have been appointed as the Sponsor
Banks for the Issue, in accordance with the requirements of SEBI circular dated November 1, 2018 as amended. For Issue related queries, please contact the Book Running Lead Managers (‘BRLMs’) on their respective email IDs as mentioned below. For UPI related queries, investors can contact NPCI at the toll free number: 18001201740 and mail Id.: ipo.upi@npci.org.in.

In case of any revision in the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to
the Bid/Offer Period not exceeding 10 Working Days. In cases of force majeure, banking strike or similar circumstances, our Company, the Promoter Selling Shareholders
and the Investor Selling Shareholders may, in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid /Offer Period for a minimum of three
Working Days, subject to the Bid/Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable, shall be widely
disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
terminals of the Syndicate Member and by intimation to the Designated Intermediaries and the Sponsor Banks, as applicable.

This Offer is being made through the Book Building Process, in terms of Rule 19(2)(b) of the Securities Contract (Regulation) Rules, 1957 (“SCRR”) read with Regulation 31
of the SEBI ICDR Regulations and in compliance with Regulation 6(1) of the SEBI ICDR Regulations wherein not more than 50% of the Offer shall be available for allocation
on a proportionate basis to Qualified Institutional Buyers (“QIBs”, and such portion, the “QIB Portion”), provided that our Company, in consultation with the BRLMs, may
allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis (‘“Anchor Investor Portion”). One-third of the Anchor Investor Portion shall be reserved for
the domestic Mutual Funds, subject to valid Bids being received from the domestic Mutual Funds at or above the price at which allocation will be made to Anchor Investors
(“Anchor Investor Allocation Price”) in accordance with the SEBI ICDR Regulations. In the event of under-subscription or non-allocation in the Anchor Investor Portion,
the balance Equity Shares shall be added to the QIB Portion (other than the Anchor Investor Portion) (the “Net QIB Portion”). Further, 5% of the Net QIB Portion shall be
available for allocation on a proportionate basis to Mutual Funds only, subject to valid Bids being received at or above the Offer Price, and the remainder of the Net QIB
Portion shall be available for allocation on a proportionate basis to QIB Bidders (other than Anchor Investors) including Mutual Funds subject to valid Bids being received at
or above the Offer Price. Further, not less than 15% of the Offer shall be available for allocation to Non-Institutional Bidders (out of which one-third of the portion available to
Non-Institutional Bidders shall be reserved for Bidders with an application size of more than ¥ 0.20 million and up to ¥ 1.00 million and two-thirds shall be reserved for Bidders
with an application size of more than T 1.00 million, provided that the unsubscribed portion in either of the aforementioned sub-categories may be allocated to Bidders in the
other sub-category) and not less than 35% of the Offer shall be available for allocation to Retail Individual Bidders in accordance with the SEBI ICDR Regulations, subject
to valid Bids being received from them at or above the Offer Price. All Bidders, other than Anchor Investors, are required to participate in the Offer by mandatorily utilising
the Application Supported by Blocked Amount (“ASBA”) process by providing details of their respective ASBA Account (as defined hereinafter) and UPI ID in case of UPI
Bidders (as defined hereinafter), as applicable, pursuant to which their corresponding Bid Amounts will be blocked by the Self Certified Syndicate Banks (“SCSBs”) or by the
Sponsor Banks under the UPI Mechanism, as the case may be, to the extent of respective Bid Amounts. Anchor Investors are not permitted to participate in the Offer through
the ASBA process. For further details, see “Offer Procedure” on page 425 of the RHP.

Bidders/ Applicants should ensure that DP ID, PAN, Client ID and UPI ID (for RIBs bidding through the UPI mechanism) are correctly filled in the Bid cum
Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP ID, PAN, Client ID available in the Depository
database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that the beneficiary account provided in the Bid
cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID, Client ID and UPI ID (for RIBs bidding through the UPI
mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorised the Depositories to provide to the Registrar
to the Offer, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic Details may be
used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the Offer. Bidders/Applicants
are advised to update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of records. Any
delay resulting from failure to update the Demographic Details would be at the Bidders’/Applicants’ sole risk. Investors must ensure that their PAN is linked with

BOOK RUNNING LEAD MANAGERS

Aadhaar and are in compliance with the notification issued by Central Board of Direct Taxes notification dated February 13, 2020 and read with press releases
dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS OBJECTS: For information on the main objects of the Company, please
see the section “History and Certain Corporate Matters” on page 212 of the RHP. The Memorandum of Association of the Company is a material document for inspection in
relation to the Offer. For further details, please see the section titled “Material Contracts and Documents for Inspection” on page 480 of the RHP.

LIABILITY OF THE MEMBERS OF THE COMPANY: Limited by shares.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authorised share capital of the Company is ¥1,050,000,000
divided into 105,000,000 Equity Shares of face value of ¥ 10 each, ¥ 200,000,000 divided into 20,000,000 CCPSs of face value of ¥ 10 each and ¥ 111,000,000 divided into
11,100,000 Series A CCPSs of face value of ¥ 10 each. The issued, subscribed and paid-up share capital of the Company is ¥ 784,073,870 divided into 78,407,387 Equity
Shares of face value of 10 each. For details, please see the section titled “Capital Structure” beginning on page 98 of the RHP.

NAMES OF SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: The
initial signatories to the Memorandum of Association are Bajrang Bothra, Ajay DD Singhania and Nikhil Bothra who subscribed to 48,172,261 equity shares each bearing face
value of X10. For details of the share capital history and capital structure of our Company, please see the section entitled “Capital Structure” beginning on page 98 of the RHP.

LISTING: The Equity Shares offered through the Red Herring Prospectus are proposed to be listed on the Stock Exchanges. Our Company has received ‘in-principle’
approvals from BSE and NSE for the listing of the Equity Shares pursuant to their respective letters each dated October 6, 2023. For the purposes of the Offer, BSE is
the Designated Stock Exchange. A copy of the Red Herring Prospectus and the Prospectus shall be filed with the RoC in accordance with Sections 26(4) and 32 of the
Companies Act, 2013. For details of the material contracts and documents available for inspection from the date of the Red Herring Prospectus until the Bid/Offer Closing
Date, see “Material Contracts and Documents for Inspection” on page 480 of the RHP.

DISCLAIMER CLAUSE OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI”): SEBI only gives its observations on the offer documents and this does
not constitute approval of either the Offer or the specified securities or the offer document. The investors are advised to refer to page 403 of the RHP for the full text of the
disclaimer clause of SEBI.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or construed that the Offer Document
has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the contents of the Offer Document. The investors are advised to refer to
page 405 of the RHP for the full text of the disclaimer clause of NSE.

DISCLAIMER CLAUSE OF BSE (DESIGNATED STOCK EXCHANGE): It is to be distinctly understood that the permission given by BSE should not in any way be deemed
or construed that the RHP has been cleared or approved by BSE nor does it certify the correctness or completeness of any of the contents of the RHP. The investors are
advised to refer to page 405 of the RHP for the full text of the disclaimer clause of BSE.

GENERAL RISKS: Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to
take the risk of losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Offer. For taking an investment
decision, investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares have not been recommended or
approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention of the investors is invited to “Risk
Factors” on page 41 of the RHP.

REGISTRAR TO THE OFFER

| COMPANY SECRETARY AND COMPLIANCE OFFICER

One BKC, Tower C, 15th Floor, Unit No. 1511, Bandra Kurla
Complex, Bandra (East), Mumbai 400 051, Maharashtra, India
Telephone: +91 22 4202 2500

Email: epack.ipo@damcapital.in

Investor grievance email:

complaint@damcapital.in

Website: www.damcapital.in

Contact Person: Anurag Byas

SEBI Registration No.: MB/INM000011336

1%t Floor, Axis House, C-2 Wadia International Centre ICICI Venture House,
Pandurang Budhkar Marg, Worli

Mumbai 400 025, Maharashtra, India

Telephone: +91 22 4325 2183

Email: epack.ipo@axiscap.in

Investor grievance email: complaints@axiscap.in
Website: www.axiscapital.co.in

Contact Person: Sagar Jatakiya / Mayuri Arya

SEBI Registration No.: INM000012029

Esha Gupta
AXISCAPITAL Df M g . K FI N TEC H TR - 901, AltF 142 Noida, 9" Floor, Plot Number 21 and 21A,
A C ‘:l“m &J'icicl Securities INCHNT LT Sector 142, Noida 201 304, Uttar Pradesh, India
: TR - - — — - — Telephone: +91 120 496 9771; Email: investors_ed@epack.in
Axis Capital Limited DAM Capital Advisors Limited ICICI Securities Limited” KFin Technologies Limited

Appasaheb Marathe Marg, Prabhadevi

Mumbai 400 025, Maharashtra, India

Telephone: + 91 22 6807 7100

Email: epack.ipo@icicisecurities.com

Investor grievance email: customercare@icicisecurities.com
Website: www.icicisecurities.com

Contact Person: Ashik Joisar / Gaurav Mittal

SEBI Registration No.: INM000011179

(formerly known as KFin Technologies Private Limited)

Selenium, Tower B, Plot No — 31 and 32, Gachibowli, Financial District
Nanakramguda, Serilingampally, Hyderabad 500 032, Telangana, India
Telephone: + 9140 6716 2222 / 1800 3094001

Email: epack.ipo@kfintech.com

Investor grievance email: einward.ris@kfintech.com

Website: www.kfintech.com

Contact person: M Murali Krishna

SEBI Registration No: INR000000221

Investors may contact the Company Secretary and Compliance
Officer or the Registrar to the Offer in case of any pre-Offer or post-
Offer related grievances including non-receipt of letters of Allotment,
noncredit of Allotted Equity Shares in the respective beneficiary
account, non-receipt of refund orders or non-receipt of funds by
electronic mode, etc. For all Offer related queries and for redressal
of complaints, Investors may also write to the BRLMs.

Mn compliance with the proviso to regulation 21A and explanation (iii) to regulation 21A of the SEBI (Merchant Bankers) Regulations, 1992, and regulation 23(3) of the SEBI ICDR Regulations, ICICI Securities Limited will be involved in only the marketing of the Offer. ICICI Securities Limited has signed the due diligence certificate and has

been disclosed as a BRLM for the Offer

Availability of the RHP: Investors are advised to refer to the RHP and the “Risk Factors” beginning on page 41 of the RHP, before applying in the Offer. A copy of the
RHP shall be available on website of SEBI at www.sebi.gov.in and is available on the websites of the BRLMs, i.e. Axis Capital Limited at www.axiscapital.co.in, DAM Capital
Advisors Limited at www.damcapital.in, ICICI Securities Limited at www.icicisecurities.com, respectively and on the websites of BSE and NSE at www.bseindia.com and
www.nseindia.com, respectively.

Availability of the Abridged Prospectus: A copy of the abridged prospectus is available on the website of the Company, the BRLMs and the Registrar to the offer at www.
epackdurable.com, www.axiscapital.co.in, www.damcapital.in, www.icicisecurities.com and www.kfintech.com.

Availability of Bid-cum-Application Forms: Bid-cum-Application Forms can be obtained from the Registered Office of the Company, EPACK DURABLE LIMITED,
Telephone: +91 120 496 9771; Axis Capital Limited, Telephone: +91 22 4325 2183, DAM Capital Advisors Limited, Telephone: +91 22 4202 2500, ICICI Securities Limited,
Telephone: + 91 22 6807 7100 and at the select locations of the Sub-syndicate Members (as given below), SCSBs, Registered Brokers, RTAs and CDPs participating in
the Offer. ASBA Forms will also be available on the websites of BSE and NSE and the Designated Branches of SCSBs, the list of which is available at websites of the Stock
Exchanges and SEBI.

Sub-syndicate members: Almondz Global Securities Limited, Anand Rathi Share & Stock Brokers Limited, Anand Rathi Share & Stock Brokers Limited, Anand Share
Consultancy, ANS Pvt Limited, Ashwani Dandia & Co, Axis Securities Limited, Centrum Broking Limited, Centrum Wealth Management Ltd, Choice Equity Broking Private
Limited, DB(International) Stock Brokers Ltd, Eureka Stock & Share Broking Services Ltd, G Raj & Co. (Consultants) Limited, Jobanputra Fiscal Services Pvt. Ltd, HDFC
SECURITIES Limited, Inventure Growth & Securities Ltd, IDBI Capital Markets & Securities Ltd, Jhaveri Securities, JM Financial Services Limited, Kalpataru Multiplier

Place: Noida
Date: January 15, 2024

Limited, Keynote Capitals Limited, KIMC Capital Market Services Limited, Kotak Securities Limited, LKP Securities Limited, Marwadi Shares & Finance, Motilal Oswal
Financial Services Limited, Nirmal Bang Securities Pvt Limited, Nuvama Wealth and Investment Limited (Edelweiss Broking Limited), Patel Wealth Advisors Pvt Limited,
Prabhudas Lilladher Pvt Limited, Pravin Ratilal Share & Stock Brokers Limited, Religare Broking Limited, RR Equity Brokers Pvt Limited, SBICAP Securities Limited, SMC
Global Securities Limited, Systematix Shares and Stocks (India) Limited, Tanna Financial Services, Trade Bulls Securities (P) Ltd, Yes Securities (India) Limited.

Syndicate member: Sharekhan Limited.

Escrow Collection Bank: HDFC Bank Limited.

Refund Bank: HDFC Bank Limited.

Public Offer Bank: Axis Bank Limited.

Sponsor Banks: Axis Bank Limited and HDFC Bank Limited.

UPI: UPI Bidders can also bid through UPI Mechanism.

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For EPACK DURABLE LIMITED
On behalf of the Board of Directors

Sd/-

Esha Gupta
Company Secretary and Compliance Officer

EPACK DURABLE LIMITED is proposing, subject to applicable statutory and regulatory requirements and receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has filed the RHP with the RoC. The RHP shall be available on the website of the Company at
www.epackdurable.com, the website of the SEBI at www.sebi.gov.in, the websites of the Stock Exchanges, i.e., the BSE Limited and the National Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com, respectively, and websites of the BRLMs, i.e., Axis Capital Limited, at www.axiscapital.co.in, DAM Capital Advisors Limited,
at www.damcapital.in and ICICI Securities Limited at www.icicisecurities.com respectively. Any potential investor should note that investment in equity shares involves a high degree of risk and for details relating to such risk, please see the section entitled “Risk Factors” of the RHP on page 41. Potential investors should not rely on the DRHP for

making any investment decision instead investors shall rely on RHP filed with the RoC.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended (“U.S. Securities Act’) or any state securities laws in the United States, and unless so registered, and may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the
registration requirements of the U.S. Securities Act and applicable U. S. state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United States in offshore transactions in reliance on Regulation S and the applicable laws of each jurisdictions where such offers and sales are made. There will be no public offering of

Equity Shares in the United States.

Adfactors

. Chandigarh
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Hero MotoCorp Limited
CIN; L3IS9110L1984PLCIN 7354,
Regd. Office : The Grand Plaza, Plot No.2, Nelson Mandela Road,

Vasant Kunj - Phase-ll. New Delhi - 110070
Phone No. 011-46044220 | Fax Ne. 011-46044393
E-mail: secretariathoi@heromotocorp.com,

Website: www heromolocor PLE0m

PUBLIC NOTICE FOR ISSUE OF DUPLICATE SHARE CERTIFICATES

Members of the genaral public and existing sharehalders ol Hero MotoGorp Lid. (*Gompany’)
are hereby informed that the Original Share Cerificates. details of which are given hersunder
fave baen reparkad lostmisplacedstolenngt racamved and hal pursuan 1o regeests racaivad
from concemed sharehoiders, the Company ntends o issue duplicate share cerificates in ey
of the said orgina? Share Cerlificates (Face Valwa Rs.2/-) in their favour :

Shareholder Face v Certificata | No. of
Falio No. Distinctive Nos,
Name(s] Value MNoJs) |3hares
HMLO1O05G4 | SLINIL BAUNCT FVAN- | 325328492-12533041 JRABET Rl
32533042.32633047T | 35AGGR 0G
| Fyv2n | 158721906-158722205 | 528479 | 280
HMLOO4E04S | MANISH TANDON | FYAO- | 2416866-2415815 4B32T 50
_ E-dli!d!’,ﬁg-?.a_ﬂi?d'?lﬂﬁ | 03264 Al
FV.2i- | 45505516-45508635 | S098A7 120
162030056- 162030555 | - 523440 &S00
HMLOG3507S | P CHINNUSWAMY | FV2- | 44880386-44860820 | 508448 435
HMLOGBESOT | P CHINNUSWAMY | FV2L | 47649436-47651115 | 5141003 1380
HMLD02524T | BALARAIL KATTA | FAVH- | 443356 44336240 ) k]
BHAGAVAN !
HMLOO23489 | SHEELA CHAMANA | FV DG | 12187306-12167325 | 124827 il
REJEEN CHAMAMNA |
HELODE1%98 | LAKSHMI KRISH | FV.100- 412164115265 d2184 ]
FENMATHUR 214597 210146468 | 344034 30
| Fyi- | 4T228876-47220175 | 5132M0 S00
HMLGDE1999 | LAKSHMIKRISH | FVAQ- | 4118266-4119315 82345 H
PENMNATHUSR 21484 7-21014696 J44H5h al
i Fudi- | 4722076-47225675 | 51327 ol
HL{04 5554 JASWINDER FV - 2493716-2493765 | 406834 a0
MARANG 18763630-19763630 | 303741 10
197R3EA0-19TB3847 SIT42 0
MM22511-34225170 | 3B32T2 0
3AF251T1-34225182 3273 12
HRLIIE1359 5 R PERLIMAL Fy - | 40a05086-40305335 I ROOGTT 260
& P SRINMASAN

Ay person havng objecton 1o ssue of dupscate Share Cerlificates, as mentoned herein

abowve, may submit the same, in wring, with the Company marked b0 fhe "Secrefanal

Depariment’ al #3 Reglztered Office or 2end an emad a1 secretarialho@heromotocorp.com

within 7 days from the date of publication of fhis MNolica, In the mearwhde, membars of the
pubdic are hereby cautioned aganst dealing in the above mentioned Share Cerfificates.

Far Hera MotoCorp Litd.

Sadl-

Dhiraj Kapoor

Company Secretary & Compliance Officer

Place : Maw Dalhi
Date ; 15.01.2024

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy
Board of India ( Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

DILIP CHHABRIA DESIGN PVT. LTD.
| PARTICULARS DETAILS
1. NAME OF CORPORATE DEETOR DILIP CHHABRIA DESIGN PVT. LTD.
2. | Dale ol Incorporation of Corporate Deblor | 14.06,1393
3. | Aushority under which Comporate Deblor | RoG - Mumbai
| & |I"III.'"|Z-.?II'3||':I'J'R¢§I$|E"I3:|
4, | Corpprate |dantiby Mo, / Limiled Liskdiby
Igentification No. of Corporate Delbitor

LGS 0aMHI83RTCOT 2371

affice (if amy} of Canporate Delbior Koandyita Road, MIDG, Andhen Eas), Mumba
Makarashira 00089,
Factory Office Address: 12804, Sanghaw Compound,
el Mumnbai Pune Bead, Chinchwad, Pune-S11015%
Makarashira And Séyal Howse 42 Milestone, Defi,
Jaipur KH-R-E Kirki Dhaula, Gurgaon-122 003 Harvara
Date of closure af lhsolvency 11102023
| Resalution Process |

Liguidation commencemen dale TAR2IEI (Order upboaded o

af Corparate Debrtor MCLT webs=ta on 12.01.2024)

Name & Registration Number of Insahency - Mir, Jigar P. Shah

Professianal acfing as Liquidator Regn Mo.: IBEVIPA-QMIP-PO 21/2018-13111820

b

(4 -]

9. | Address and Email of the iquidatar
as ragisharad with fhe Board Comgiex, Nehruragar Cross Read, Nehnunagar,
Ahmedabad - 380015, Emadl; ip figandiomail com
" Address: B&01 Gopal Flace, Nr, Shiromani Complex
MNebruragar Crass Hoad, Mehnunagar,

10.| Address and e-mail {o be used for
cormespondence wilh the Sguidaior

11, Last date for submission of Clams 110212024
Modics is haraby givan that tha Matianal Company Lew Tribunal, Mumbai has arderad thea commancement
af fquidation of DILIP CHHABRIA DESIGN FYT, LTD on 111062023 {Order uploadad on KCLT wehsije
an 12.01.2024)

Thea stekeficlders of DILIP CHHABRLA DESIGH PYT. LTD are hereby called vpon ta submit ther claims
with prood on or before 1100202024 to the liguidator gt fhe-address mantioned against engry No, 10

Tha proafaf claims is Lo be submilbad by way of lha talireng spaciied forms

« Foem C:; For Proof of claims by Coerslion al Craditors except Waorkmen and Employaes

w Foem O For Proof of claims by Financial Creditors

« Foem E: For Prood of claim by & Woekman or an Employes

= Foem F: For Proafaf daims by Authonzed Rapresantativa of Warkmen and Employass

« Foem G Farciaims by credilors (ogher than Dperational and Fingncial Creditors)

The abcwe-mertioned fomns can be downlaaded Trom (he webaite waw il o anhoensdownlaads
undar b Irisaheancy and Bank i phcy Boand of India (Liguadation Process| Requlatans, 2018

The financial creditors shal submit their claims with prood by 2lecronic means anly, All other creditors
iy submit the s with proafin person, by postor by slectonic means
Submission of false or misleading proofs of claim shall attract penalties.

Date ; 16.01.2024
Placa ; Shemedabad

[Jigar Shah)
Liguidator
In the matter of DILIF CHHABRIA DESIGHN PVT. LTD
Registration Mo: [BEIIPA-D01P-FO11 2120181911820

5. | Address of the ragistered office & prncipal Registered Office Address:  Kewiuo Indusinal Area, |

Bharat Rasayan Limited
Regd. Office: 1501, Yikram Fla
Cl 0L T4
Email: investors bri@bharatgroup.co.in Website: www. bharatgraup.colin
NOTICE is hereby given, pursuant o Regulation 28 read with Reguiation 47 of the
Securities and Exchange Board of India (Listing Cbligations and Disclosure
Requirements) Regulations, 2015 (Listing Ragulabions), that a mesling of the Beard of
Directars af the Company is schedulsd to be held an Tuesday, February 13, 2024
inter-alia, to consider and &pprove the standalone & consclidated unaudited financial
resuits of the Company for the quarter and nine months enced December 31, 2023
The said Motice may ba accassed on the Company's websile at
htfps:[iwww.bharatgroup.co.in and may alse be acceszsed on the Listed Stock
Exchange website at hitps:lwww.nseindla.com,
Further, the Trading Window of the Company shall remain closed from January 15, 2024
bo February 15, 2024 {both days inclusive) for the specified persans in terms of Coda of
Conduct of the Company ta regulate, monitar and repari of trading in Company's securitias
by insiders framed undar the SEBI (Prohibition of Insider Trading) Regulations, 2015
For BHARAT RASAYAN LIMITED
Sdl-
[NIKITA CHADHA)
Company Secretary

dew Dalki - 110008,

Mew Delhi
January 15 2024

Registered Address: BE01 Gogal Place, Nr. Shiramani|

Ahmedabad - 80015, Emadl: g dedesigni@gmall.com |

PUBLIC NOTICE
INTEGRA CAPITAL LIMITED

(CIN: L74893DL1990PLCOAD0D42)

IN THE MATTER OF CHANGE OF NAME FROM
INTEGRA CAPITAL MANAGEMENT LIMITED
TQ
INTEGRA CAPITAL LIMITED

ESsSAR’
POWER
Essar Eleciric Power Development Corporation Limited
Eszar Houze, 11 K. K. Marg, Mahalaxmi, Mumbai = 400034, India

NOTICE

1. Essar Electric Power Development Corporation Limited (“EEPDCL”), having il
office at Essar House, 11 K.K. Marg, Mahalaxmi, Mumbai = 400034, India has madea an
application for surrender of Category || Inter-5tate Trading License before Leniral
Electricity Requiatory Commission, New Delhi in accordance with CERC (Procedure,
Tarms and Conditions of Trading License and other related matters) Regulations, 2020
and amendment thereof [“Regulations™).

2. EEPDLL has duly complied with the requisites for surrender of license as per
Regulation 20{3) ofthe Regulabons

3. Complete application féed before Ld. CERC is avaiable ai www.essar.com for access
by any person

4. Objeclions or suggestions, if any, be filed before the Secretary. Cenfral Electricity
Regulatory Commission, 3rd & dth Floor, Chanderlok Building, 36, Janpath, Mew
Dredhi- 110001 with a copy of the objection(s) suggestionis) 1o the applicant or its
authorized agent, within 30 days of the publication of the notice in the newspaper.

Sd/-
Place: Mumbsai Rajmohan Thirunavukarasu
Date; 15-01-2024 Director

This is with reference to RBI letter PV. (NBFC-BL) Serial 541505.08.0352023-24 dated |
25.7.2023 it is hereby informed that Integra Capital Management Limited, ariginally |
incorporated on 02051990 under the companies act, 1956 as Integra Capital |
Management Limited has changed its name to Integra Capital Limited vide approval |
letter dated 10/10,/2023,
Further, it Is Informed that pursuant to Section 45-1A of the RBI Act, 1934, the com-
pary has been issued a new certificate of registration with respect to approval by |
Reserve Bank of India dated 05th January, 2024
All stakeholders are requested to take nobe of the above information
By order of the board of directors
Sd/-
Tarun Vohra |
(Managing Director) :

Place: Delhi
Date: 16-01-2024

Vi~ le]l= AN

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
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necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

financialexpress.com

THE EQUITY SHARES OF OUR COMPANY WILL GET LISTED ON MAIN BOARD PLATFORM OF BSE AND NSE.

ASBA

Simple, Safe, Smart way of Application!!!

*Applications Supported by Blocked Amount (“ASBA”) is a better way of applying to offers by simply blocking the fund in the bank
account. For further details, check section on ASBA. Mandatory in public issues. No cheque will be accepted.

=y

LANIFIEDY PAYMENTS INTERFACE

UPI-Now available in ASBA for all individual investors applying in public issues where the application amount is up to ¥500,000, applying through Registered Brokers, Syndicate, CDPs & RTAs. Retail Individual Bidders
and Non-Institutional Bidders also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure
that the bank account used for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and read with press
release dated September 17, 2021 and CBDT circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023.

ASBA has to be availed by all the investors except Anchor Investors. UPI may be availed by (i) Retail Individual Investors in the Retail Portion; (ii) Non-Institutional Investors with an application size of up to ¥ 500,000 in the Non-Institutional Portion. For details on the ASBA and UPI process, please refer to the details given in the Bid Cum Application Form and abridged prospectus
and also please refer to the section “Offer Procedure” on page 425 of the RHP. The process is also available on the website of Association of Investment Bankers of India (“AIBI") and Stock Exchanges and in the General Information Document. The Bid Cum Application Form and the Abridged Prospectus can be downloaded from the websites of BSE Limited (“BSE’) and
National Stock Exchange of India Limited (“NSE’, and together with BSE, the “Stock Exchanges”) and can be obtained from the list of banks that is displayed on the website of SEBI at www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmld=35 and https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yesé&intmld=43, respectively as
updated from time to time. For the list of UPI apps and banks live on IPO, please refer to the link: www.sebi.gov.in. UPI Bidders Bidding using the UPI Mechanism may apply through the SCSBs and mobile applications whose names appear on the website of SEBI, as updated from time to time. Axis Bank Limited and HDFC Bank Limited have been appointed as the Sponsor
Banks for the Issue, in accordance with the requirements of SEBI circular dated November 1, 2018 as amended. For Issue related queries, please contact the Book Running Lead Managers (‘BRLMs’) on their respective email IDs as mentioned below. For UPI related queries, investors can contact NPCI at the toll free number: 18001201740 and mail Id.: ipo.upi@npci.org.in.

In case of any revision in the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to
the Bid/Offer Period not exceeding 10 Working Days. In cases of force majeure, banking strike or similar circumstances, our Company, the Promoter Selling Shareholders
and the Investor Selling Shareholders may, in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid /Offer Period for a minimum of three
Working Days, subject to the Bid/Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable, shall be widely
disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
terminals of the Syndicate Member and by intimation to the Designated Intermediaries and the Sponsor Banks, as applicable.

This Offer is being made through the Book Building Process, in terms of Rule 19(2)(b) of the Securities Contract (Regulation) Rules, 1957 (“SCRR”") read with Regulation 31
of the SEBI ICDR Regulations and in compliance with Regulation 6(1) of the SEBI ICDR Regulations wherein not more than 50% of the Offer shall be available for allocation
on a proportionate basis to Qualified Institutional Buyers (“QIBs”, and such portion, the “QIB Portion”), provided that our Company, in consultation with the BRLMs, may
allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis (‘“Anchor Investor Portion”). One-third of the Anchor Investor Portion shall be reserved for
the domestic Mutual Funds, subject to valid Bids being received from the domestic Mutual Funds at or above the price at which allocation will be made to Anchor Investors
(“Anchor Investor Allocation Price”) in accordance with the SEBI ICDR Regulations. In the event of under-subscription or non-allocation in the Anchor Investor Portion,
the balance Equity Shares shall be added to the QIB Portion (other than the Anchor Investor Portion) (the “Net QIB Portion”). Further, 5% of the Net QIB Portion shall be
available for allocation on a proportionate basis to Mutual Funds only, subject to valid Bids being received at or above the Offer Price, and the remainder of the Net QIB
Portion shall be available for allocation on a proportionate basis to QIB Bidders (other than Anchor Investors) including Mutual Funds subject to valid Bids being received at
or above the Offer Price. Further, not less than 15% of the Offer shall be available for allocation to Non-Institutional Bidders (out of which one-third of the portion available to
Non-Institutional Bidders shall be reserved for Bidders with an application size of more than ¥ 0.20 million and up to ¥ 1.00 million and two-thirds shall be reserved for Bidders
with an application size of more than T 1.00 million, provided that the unsubscribed portion in either of the aforementioned sub-categories may be allocated to Bidders in the
other sub-category) and not less than 35% of the Offer shall be available for allocation to Retail Individual Bidders in accordance with the SEBI ICDR Regulations, subject
to valid Bids being received from them at or above the Offer Price. All Bidders, other than Anchor Investors, are required to participate in the Offer by mandatorily utilising
the Application Supported by Blocked Amount (“ASBA”) process by providing details of their respective ASBA Account (as defined hereinafter) and UPI ID in case of UPI
Bidders (as defined hereinafter), as applicable, pursuant to which their corresponding Bid Amounts will be blocked by the Self Certified Syndicate Banks (“SCSBs”) or by the
Sponsor Banks under the UPI Mechanism, as the case may be, to the extent of respective Bid Amounts. Anchor Investors are not permitted to participate in the Offer through
the ASBA process. For further details, see “Offer Procedure” on page 425 of the RHP.

Bidders/ Applicants should ensure that DP ID, PAN, Client ID and UPI ID (for RIBs bidding through the UPI mechanism) are correctly filled in the Bid cum
Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP ID, PAN, Client ID available in the Depository
database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that the beneficiary account provided in the Bid
cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID, Client ID and UPI ID (for RIBs bidding through the UPI
mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorised the Depositories to provide to the Registrar
to the Offer, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic Details may be
used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the Offer. Bidders/Applicants
are advised to update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of records. Any
delay resulting from failure to update the Demographic Details would be at the Bidders’/Applicants’ sole risk. Investors must ensure that their PAN is linked with

BOOK RUNNING LEAD MANAGERS

Aadhaar and are in compliance with the notification issued by Central Board of Direct Taxes notification dated February 13, 2020 and read with press releases
dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS OBJECTS: For information on the main objects of the Company, please
see the section “History and Certain Corporate Matters” on page 212 of the RHP. The Memorandum of Association of the Company is a material document for inspection in
relation to the Offer. For further details, please see the section titled “Material Contracts and Documents for Inspection” on page 480 of the RHP.

LIABILITY OF THE MEMBERS OF THE COMPANY: Limited by shares.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authorised share capital of the Company is ¥1,050,000,000
divided into 105,000,000 Equity Shares of face value of ¥ 10 each, ¥ 200,000,000 divided into 20,000,000 CCPSs of face value of ¥ 10 each and T 111,000,000 divided into
11,100,000 Series A CCPSs of face value of ¥ 10 each. The issued, subscribed and paid-up share capital of the Company is ¥ 784,073,870 divided into 78,407,387 Equity
Shares of face value of 10 each. For details, please see the section titled “Capital Structure” beginning on page 98 of the RHP.

NAMES OF SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: The
initial signatories to the Memorandum of Association are Bajrang Bothra, Ajay DD Singhania and Nikhil Bothra who subscribed to 48,172,261 equity shares each bearing face
value of X10. For details of the share capital history and capital structure of our Company, please see the section entitled “Capital Structure” beginning on page 98 of the RHP.

LISTING: The Equity Shares offered through the Red Herring Prospectus are proposed to be listed on the Stock Exchanges. Our Company has received ‘in-principle’
approvals from BSE and NSE for the listing of the Equity Shares pursuant to their respective letters each dated October 6, 2023. For the purposes of the Offer, BSE is
the Designated Stock Exchange. A copy of the Red Herring Prospectus and the Prospectus shall be filed with the RoC in accordance with Sections 26(4) and 32 of the
Companies Act, 2013. For details of the material contracts and documents available for inspection from the date of the Red Herring Prospectus until the Bid/Offer Closing
Date, see “Material Contracts and Documents for Inspection” on page 480 of the RHP.

DISCLAIMER CLAUSE OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI”): SEBI only gives its observations on the offer documents and this does
not constitute approval of either the Offer or the specified securities or the offer document. The investors are advised to refer to page 403 of the RHP for the full text of the
disclaimer clause of SEBI.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or construed that the Offer Document
has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the contents of the Offer Document. The investors are advised to refer to
page 405 of the RHP for the full text of the disclaimer clause of NSE.

DISCLAIMER CLAUSE OF BSE (DESIGNATED STOCK EXCHANGE): It is to be distinctly understood that the permission given by BSE should not in any way be deemed
or construed that the RHP has been cleared or approved by BSE nor does it certify the correctness or completeness of any of the contents of the RHP. The investors are
advised to refer to page 405 of the RHP for the full text of the disclaimer clause of BSE.

GENERAL RISKS: Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to
take the risk of losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Offer. For taking an investment
decision, investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares have not been recommended or
approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention of the investors is invited to “Risk
Factors” on page 41 of the RHP.

REGISTRAR TO THE OFFER | COMPANY SECRETARY AND COMPLIANCE OFFICER

DAM

CAPITAL

AXISCAPITAL
/‘

(1cicl Securities

Esha Gupta
TR - 901, AltF 142 Noida, 9" Floor, Plot Number 21 and 21A,
Sector 142, Noida 201 304, Uttar Pradesh, India

AKFINTECH

FEFIFHCEY TREAHEFSEMAETIOHN

ICICI Securities Limited”
ICICI Venture House,

Axis Capital Limited

1%t Floor, Axis House, C-2 Wadia International Centre
Pandurang Budhkar Marg, Worli

Mumbai 400 025, Maharashtra, India

Telephone: +91 22 4325 2183

Email: epack.ipo@axiscap.in

Investor grievance email: complaints@axiscap.in
Website: www.axiscapital.co.in

Contact Person: Sagar Jatakiya / Mayuri Arya
SEBI Registration No.: INM000012029

DAM Capital Advisors Limited

One BKC, Tower C, 15th Floor, Unit No. 1511, Bandra Kurla
Complex, Bandra (East), Mumbai 400 051, Maharashtra, India
Telephone: +91 22 4202 2500

Email: epack.ipo@damcapital.in

Investor grievance email:

complaint@damcapital.in

Website: www.damcapital.in

Contact Person: Anurag Byas

SEBI Registration No.: MB/INM000011336

Appasaheb Marathe Marg, Prabhadevi

Mumbai 400 025, Maharashtra, India

Telephone: + 91 22 6807 7100

Email: epack.ipo@icicisecurities.com

Investor grievance email: customercare@icicisecurities.com
Website: www.icicisecurities.com

Contact Person: Ashik Joisar / Gaurav Mittal

SEBI Registration No.: INM000011179

Telephone: +91 120 496 9771; Email: i k.i
KFin Technologies Limited elephone: +91 120 496 9771; Email: investors_ed@epack.in

(formerly known as KFin Technologies Private Limited)

Selenium, Tower B, Plot No — 31 and 32, Gachibowli, Financial District
Nanakramguda, Serilingampally, Hyderabad 500 032, Telangana, India
Telephone: + 9140 6716 2222 / 1800 3094001

Email: epack.ipo@kfintech.com

Investor grievance email: einward.ris@kfintech.com

Website: www.kfintech.com

Contact person: M Murali Krishna

SEBI Registration No: INR000000221

Investors may contact the Company Secretary and Compliance
Officer or the Registrar to the Offer in case of any pre-Offer or post-
Offer related grievances including non-receipt of letters of Allotment,
noncredit of Allotted Equity Shares in the respective beneficiary
account, non-receipt of refund orders or non-receipt of funds by
electronic mode, etc. For all Offer related queries and for redressal
of complaints, Investors may also write to the BRLMs.

Mn compliance with the proviso to regulation 21A and explanation (iii) to regulation 21A of the SEBI (Merchant Bankers) Regulations, 1992, and regulation 23(3) of the SEBI ICDR Regulations, ICICI Securities Limited will be involved in only the marketing of the Offer. ICICI Securities Limited has signed the due diligence certificate and has

been disclosed as a BRLM for the Offer

Availability of the RHP: Investors are advised to refer to the RHP and the “Risk Factors” beginning on page 41 of the RHP, before applying in the Offer. A copy of the
RHP shall be available on website of SEBI at www.sebi.gov.in and is available on the websites of the BRLMs, i.e. Axis Capital Limited at www.axiscapital.co.in, DAM Capital
Advisors Limited at www.damcapital.in, ICICI Securities Limited at www.icicisecurities.com, respectively and on the websites of BSE and NSE at www.bseindia.com and
www.nseindia.com, respectively.

Availability of the Abridged Prospectus: A copy of the abridged prospectus is available on the website of the Company, the BRLMs and the Registrar to the offer at www.
epackdurable.com, www.axiscapital.co.in, www.damcapital.in, www.icicisecurities.com and www.kfintech.com.

Availability of Bid-cum-Application Forms: Bid-cum-Application Forms can be obtained from the Registered Office of the Company, EPACK DURABLE LIMITED,
Telephone: +91 120 496 9771; Axis Capital Limited, Telephone: +91 22 4325 2183, DAM Capital Advisors Limited, Telephone: +91 22 4202 2500, ICICI Securities Limited,
Telephone: + 91 22 6807 7100 and at the select locations of the Sub-syndicate Members (as given below), SCSBs, Registered Brokers, RTAs and CDPs participating in
the Offer. ASBA Forms will also be available on the websites of BSE and NSE and the Designated Branches of SCSBs, the list of which is available at websites of the Stock
Exchanges and SEBI.

Sub-syndicate members: Almondz Global Securities Limited, Anand Rathi Share & Stock Brokers Limited, Anand Rathi Share & Stock Brokers Limited, Anand Share
Consultancy, ANS Pvt Limited, Ashwani Dandia & Co, Axis Securities Limited, Centrum Broking Limited, Centrum Wealth Management Ltd, Choice Equity Broking Private
Limited, DB(International) Stock Brokers Ltd, Eureka Stock & Share Broking Services Ltd, G Raj & Co. (Consultants) Limited, Jobanputra Fiscal Services Pvt. Ltd, HDFC
SECURITIES Limited, Inventure Growth & Securities Ltd, IDBI Capital Markets & Securities Ltd, Jhaveri Securities, JM Financial Services Limited, Kalpataru Multiplier

Place: Noida
Date: January 15, 2024

Limited, Keynote Capitals Limited, KIMC Capital Market Services Limited, Kotak Securities Limited, LKP Securities Limited, Marwadi Shares & Finance, Motilal Oswal
Financial Services Limited, Nirmal Bang Securities Pvt Limited, Nuvama Wealth and Investment Limited (Edelweiss Broking Limited), Patel Wealth Advisors Pvt Limited,
Prabhudas Lilladher Pvt Limited, Pravin Ratilal Share & Stock Brokers Limited, Religare Broking Limited, RR Equity Brokers Pvt Limited, SBICAP Securities Limited, SMC
Global Securities Limited, Systematix Shares and Stocks (India) Limited, Tanna Financial Services, Trade Bulls Securities (P) Ltd, Yes Securities (India) Limited.

Syndicate member: Sharekhan Limited.

Escrow Collection Bank: HDFC Bank Limited.

Refund Bank: HDFC Bank Limited.

Public Offer Bank: Axis Bank Limited.

Sponsor Banks: Axis Bank Limited and HDFC Bank Limited.

UPI: UPI Bidders can also bid through UPI Mechanism.

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For EPACK DURABLE LIMITED
On behalf of the Board of Directors

Sd/-

Esha Gupta
Company Secretary and Compliance Officer

EPACK DURABLE LIMITED is proposing, subject to applicable statutory and regulatory requirements and receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has filed the RHP with the RoC. The RHP shall be available on the website of the Company at
www.epackdurable.com, the website of the SEBI at www.sebi.gov.in, the websites of the Stock Exchanges, i.e., the BSE Limited and the National Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com, respectively, and websites of the BRLMs, i.e., Axis Capital Limited, at www.axiscapital.co.in, DAM Capital Advisors Limited,
at www.damcapital.in and ICICI Securities Limited at www.icicisecurities.com respectively. Any potential investor should note that investment in equity shares involves a high degree of risk and for details relating to such risk, please see the section entitled “Risk Factors” of the RHP on page 41. Potential investors should not rely on the DRHP for

making any investment decision instead investors shall rely on RHP filed with the RoC.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended (“U.S. Securities Act’) or any state securities laws in the United States, and unless so registered, and may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the
registration requirements of the U.S. Securities Act and applicable U. S. state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United States in offshore transactions in reliance on Regulation S and the applicable laws of each jurisdictions where such offers and sales are made. There will be no public offering of

Equity Shares in the United States.

Adfactors

New Delhi
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Hero MotoCorp Limited
CIN: L35911DL1984PLCOT354,
. Dffice ; The Grand Plaza, Plot No.2, Melson Mandela Road,
Vazant Kunj - Phase-ll, New Delhi - 110070
Phome No. 01-4604422 ﬂ|Fa1 Ho, 011-46044394
E-mall: secrefarialh .

Regd

Websita: wl.'m.her-:-m-:-’rc-:-:-rp.-:-:l m

are harsty informed thal the Original Shara Cerdificates, details of which are given heraundar
have been reported lostimisplacedistalen'nol received and that pursuant fo requests received
fram concamed sharaholders, the Company inbands bo Ssue duplicala share cardilicatas n kau
of the said oniging Share Genlﬁcates. LFa & Value Rs.2-) in their faweur

S T B EE

Members of the general public and existing shareholders of Hero MotoGorp Lid. L"l:mw.an-,-']_

Eh-arelmldar Face Certificate | No. of

Folio No. Name(s] Valoa Distinctive Nos, No.s) |Shares
HMLO100554 SUMIL MUNOT Fyall | 32532092-32533047 |  XhAGe7 |
JZHIAIN42-325 ':.-._.J.-I-i-lr | 358658 "E

| [Fva |1sEr2196-158722205 | 528479 | 260
HMLE0EE043 | MANISH TANDON F'..I'1I:l' J415866-2415015 ‘BJ? &0
BAF24BR9-342 G908 | 395268 ]

Fua- | 45595016-45505635 Er;EIEE-? 120

I - - 162030056-162030555 | 523442 | 500
HMLOJ35075 | P CHINKWUSWAMY | F\2)- 44830396-44350820 ' 508446 | 435
HMLIGEEWT | P CHINKNLSWAMY | Fy - 47545 56-47651115 514103 1280
HMLOO23247 | BALARAJU KATTA | FV.2 | 44335621-44336240 | 507327 G20

| BHAGAVAN ,
HMLO023489 | SHEELA CHANANA | FVA0- | 12187306-921B7325 | 124827 A
| RAJEEY CHAMANA |

HMLOOS1995 | LAKSHMIKRISH | FYA- | £119216-4119265 B239d 50
PENMATHUR 2 A5ST7-21074646 | 344834 o]

Fudi- | AT22B8TE-47225175 ! A2 abd
HWLOOE19498 | LAKSHMI KRISH | F\v0N- 4119266-4119315 | 82395 a0
PENNATHUR 21N4647-21014696 | 344935 2

| Fuzn | 4722017647220675 | 5132m1 | 500
HMLOO40594 JASWINDER FVIO- | 2493716-2403765 | 40884 50
MARAKNG 18TE3EI0-19TRI530 30374 g
1676 3640-19763641 303742 02
SR 34225170 33212 i
J2251T1-34225182 | 303273 2

HMLB031359) S R PERLMAL FV2i | 4D305086-40305335 | 500677 250

S P SRINNASAN

Any person having objection fo issue of dupiicate Share Cerificates, as mentioned hergin

above, may submil the zama, in wriling, with the Company marked bo the "Secrelanal

Deparimend’ &t #s Registerad Office or send an emad &t secrefarialho@heromotocorp.com

within 7 days from e date of publicalion of this Nolica. In the mearehie, membars of the
public are hereby cautionad aganst desling in the above mentioned Share Cerlificates

For Hera MotoCorp Lid,

i

Dhiraj Kapaor
Company Secretary & Compliance Officer

Place : New Delhi
Date ; 15.04.2024

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 Uli the Insolvency and Bankruptcy
Board of India ( Liguidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

DMLIP CHHABRIA DESIGN PVI. LTD.
PARTICULARS DETAILS

1
£. | Date of incorporation of Corporate Detior 14.06.1983
3. | Alshority under which Corparale Deblor Rl = Mumbsal
iz Incorparated Rapistenad
4. | Comporabe [dantity Mo, / Limited Liabdily
ldanlificaticen No. af Corparale Delblor
5. | Address of the registered office & princpal Registered Office Address:  Keytuo Indusinal Area,
office il ary} of Camporate Deblor Kandwits Road. MIDC. Andher East, Mumbs
Makarashbra L0059
Factory Office Address: 1284, Sanghawi Compound,
o Mumbai Pune Road, Chinchwad, Pune-411018
Makarashira And Sogal Howsa 42 Milestane, Daki,

LIS BaMH TS8P TOO7 2371

6. | Dwte of closure of Insclventy 11.10.2023
Hesalubion Process
¥ Ligudation commencement date 02023 (Order uploaded on
al I:l_'r|_'-r_||a||_' Jehloe MCLT webshe on 1204 El:'i'.'q_l
B Mame & Regislraton Mumbar of Insolvency - Mir. Jigar P. Shah
| Professianal acting 45 Liquidaler _Eegn Mo IBEVIRAODAR-PO S 2115301 58-19M9530

Registered Address: BE01 Gopal Place, Br. Shiramani

Camalex, Nahruragar Cross Road, Mehnnagar,

Ahmedatad - 80015, Email: ipjigan@omail.cam

Address: B80T Gopal Place, Mr. Skiramani Comples,

Mehruragar Crass Road, Nehnanagar,

Ahmedabad - 380015, Emadl; lig dedesignd@agmail.com

11. | Last data for submigsion of Claims T0E 2024

Midacae 15 Pl b edn hat e Nabanad Campany Law T rbuinal, Mamibal has andenacd he comiv mdimisnl

af iquidation of DILIP CHHABRIA DESIGN PYT. LTD on 11102023 {Crder uoliadad on NCLT websila

an 12.01.2024)

Th slakehoddars of DILIP CHHABRLA DESIGH PYT, LTD are hensby calied wpon b submil ther claims

wilh procd on or bafone 1100212024 to the ligudator at the address mentioned egainst anfry Mo, 10

Thee proefof ol aims is bo be submitted by way of the falowing specified farms

« Foem C: For Proal of claims by Ooeralional Craditorsaxcepl Warkmen and Emplovaes

« Foem O: For Proaf of claims by Financial Craditors

« Form E: Far Proofof claim by & Workman ar an Employes

a Foem F: For Proofof daims by Authanzed Represantative of Warkmen and Employess

= Foem G Fardiaims by cradilors (offer than Dparalianal and Financial Credilors ),

The ghowe-mentfioned forms can be downloaded fram the wabsite weaw bbi ooy infhomeddownloads

uncer the Insahency and Banknptey Beand of Indéa (Ligudaticn Process| Regulagans, 201§

Tha fmancial creditors shal submil lhair chams wilh proed by alectrormc means anly. Al athar cradilon

may submil thea claims with proafin person, by postorby electronic means. '

Submission of false or misleading proofs of claim shall attract penalties. (Jigar Shah)
Liguidator

Date : 16.01.2024 In the matler of DILIP CHHABRIA DESIGN PVT.LTD
Place - Ahmedabad Registration Mo: [BEIIPA-001/P-FO11212018-19711820

3, | Address and Email of the Sguidasor
a5 reqistered wilh the Board

100 Acdrass and e-mail 1o be used lor
corraspondence with the Equidatar

. NAME OF CORPORATE DEBTOR DILIP CHHABRIA DESIGN PVT. LTD.

Jeipur WH-R-8 Kirki Dhaula, Gungaon-122 403 Haryana

Bha 1t Rdmﬂdn L. lmlti-:l.l

MOTICE iz hareby given, “JrEJa'ﬂ o H=;|| lafign 28 read with Hegu ar on 47 of the
Sacurities and Exchange Board of India (Listing Chligations and Disclosure
Requirements) Regulations, 2095 (Listing Regulations], that a meeting of the Beard of

Directors of the Company is scheduled la be held an Teesday, Fabruary 13 2024,
inter-alia, te consider and approva the standalona & consolidated unaudifed financial
results of the Company for the quarter and ning menths ended Decamber 31, 2023

The said Motice may be accessed on the Company's website at
https:[fwww.bharatgroup.co.in and may also be accessed on the Listed Stock
Exchanga wabzite at htips:/lwww.nseindia.com.

Further, the Trading Window of the Company shall remain closed from January 15, 2024

tr Febreary 15, 2024 {both days inclesive) for the specified persons in terms of Code of

Conduct of the Company 1o raqulate, monitar and report of tradeng in Company's securilies
by insiders framed undar the SEBI (Prohibilion of Insider Trading) Regulations, 2015

For BHARAT RASAYAN LIMITED

Sdl-

[MIKITA CHADHA)

Company Sacretary

Wew Delhi
January 15 2024

PUBLIC NOTICE
INTEGRA CAPITAL LIMITED
(CIN: L748990L1990PLC040042)

IN THE MATTER OF CHANGE OF NAME FROM

INTEGRA CAPITAL MANAGEMENT LIMITED
TO

ESSAR’

iAW EH

Essar Electric Power Development Corporation Limited
Essar House, 11 K. K. Marg, Mahalaxmi, Mumbai — 400034, India

1. Ezzar Electric Power Development Corporation Limited (“"EEPDCL”), having its
office &l Essar House, 11 KK, Marg, Mahalaemi, Mumbai - 400034, India has made an
application for swrrender of Category || Imer-State Trading License bafore Central
Electricity Regukatory Commissicn, Mew Delhi in accordance with CERC (Procadure,
Terms and Conddlions of Trading License and clher related matters) Regulations, 2020
and amendment thereof ["Regulations”),

£ EEPCCL has duly complied with the requisites for swrrender of license as per
Regulation 20{3) of the Requlations

3. Complete application filed before Ld. CERC is avadable af www.essar.com for acoess
by any person,

4, Dbjections or suggestions, if any, be filed before the Secrelary, Ceniral Electrcity
Regulatory Commission, 3nd & 4th Floor, Chanderlok Building, 36, Janpath, MNaw
Delhi- 110007 with-a copy of the objeclion(s) suggestion(s) to the applicant or its
autharized agent, within 30 days of the publication of the notice in the newspaper,

Sdl-
Place: Mumbai Rajmohan Thirunavukarasu
Date: 15-01-2024

Directaor

INTEGRA CAPITAL LIMITED _
This Is with reference to RBI letter P.V. (NBFC-BL) Serial 541505.09.0352023-24 dated |
25,7.2023 it is hereby informed that Integra Capital Management Limited, originally '
incorporated on 02051990 under the companies act, 1956 as Integra Capital |
Management Limited has changed its name to Integra Capétal Limited vide approval |
letter dated 10/10/2023, |
Further, it is Informed that pursuant to Section 45-1A of the RBI Act, 1934, the com- |
pary has been issued a new certificate of registration with respect to approval by |
Reserve Bank of India dated 05th January, 2024 '
All stakeholders are reguested to take note of the abowve information.
By order of the board of dnﬁnn
sd/- |
Tarun Viohra |

(Managing Director) !

Place: Delhi
Date: 16-01-2024

Vi=le]l= AN\

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
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necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

whatsoever. financialexpress,.com

THE EQUITY SHARES OF OUR COMPANY WILL GET LISTED ON MAIN BOARD PLATFORM OF BSE AND NSE.

Simple, Safe, Smart way of Application!!!

ASBA

*Applications Supported by Blocked Amount (“ASBA”) is a better way of applying to offers by simply blocking the fund in the bank
account. For further details, check section on ASBA. Mandatory in public issues. No cheque will be accepted.

L1y

LAUFIED PAYMENTS IWTERFALCE

UPI-Now available in ASBA for all individual investors applying in public issues where the application amount is up to ¥500,000, applying through Registered Brokers, Syndicate, CDPs & RTAs. Retail Individual Bidders
and Non-Institutional Bidders also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure
that the bank account used for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and read with press
release dated September 17, 2021 and CBDT circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023.

ASBA has to be availed by all the investors except Anchor Investors. UPI may be availed by (i) Retail Individual Investors in the Retail Portion; (ii) Non-Institutional Investors with an application size of up to ¥ 500,000 in the Non-Institutional Portion. For details on the ASBA and UPI process, please refer to the details given in the Bid Cum Application Form and abridged prospectus
and also please refer to the section “Offer Procedure” on page 425 of the RHP. The process is also available on the website of Association of Investment Bankers of India (“AIBI") and Stock Exchanges and in the General Information Document. The Bid Cum Application Form and the Abridged Prospectus can be downloaded from the websites of BSE Limited (“BSE’) and
National Stock Exchange of India Limited (“NSE’, and together with BSE, the “Stock Exchanges”) and can be obtained from the list of banks that is displayed on the website of SEBI at www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmld=35 and https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yesé&intmld=43, respectively as
updated from time to time. For the list of UPI apps and banks live on IPO, please refer to the link: www.sebi.gov.in. UPI Bidders Bidding using the UPI Mechanism may apply through the SCSBs and mobile applications whose names appear on the website of SEBI, as updated from time to time. Axis Bank Limited and HDFC Bank Limited have been appointed as the Sponsor
Banks for the Issue, in accordance with the requirements of SEBI circular dated November 1, 2018 as amended. For Issue related queries, please contact the Book Running Lead Managers (‘BRLMs’) on their respective email IDs as mentioned below. For UPI related queries, investors can contact NPCI at the toll free number: 18001201740 and mail Id.: ipo.upi@npci.org.in.

In case of any revision in the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to
the Bid/Offer Period not exceeding 10 Working Days. In cases of force majeure, banking strike or similar circumstances, our Company, the Promoter Selling Shareholders
and the Investor Selling Shareholders may, in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid /Offer Period for a minimum of three
Working Days, subject to the Bid/Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable, shall be widely
disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
terminals of the Syndicate Member and by intimation to the Designated Intermediaries and the Sponsor Banks, as applicable.

This Offer is being made through the Book Building Process, in terms of Rule 19(2)(b) of the Securities Contract (Regulation) Rules, 1957 (“SCRR”) read with Regulation 31
of the SEBI ICDR Regulations and in compliance with Regulation 6(1) of the SEBI ICDR Regulations wherein not more than 50% of the Offer shall be available for allocation
on a proportionate basis to Qualified Institutional Buyers (“QIBs”, and such portion, the “QIB Portion”), provided that our Company, in consultation with the BRLMs, may
allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis (‘“Anchor Investor Portion”). One-third of the Anchor Investor Portion shall be reserved for
the domestic Mutual Funds, subject to valid Bids being received from the domestic Mutual Funds at or above the price at which allocation will be made to Anchor Investors
(“Anchor Investor Allocation Price”) in accordance with the SEBI ICDR Regulations. In the event of under-subscription or non-allocation in the Anchor Investor Portion,
the balance Equity Shares shall be added to the QIB Portion (other than the Anchor Investor Portion) (the “Net QIB Portion”). Further, 5% of the Net QIB Portion shall be
available for allocation on a proportionate basis to Mutual Funds only, subject to valid Bids being received at or above the Offer Price, and the remainder of the Net QIB
Portion shall be available for allocation on a proportionate basis to QIB Bidders (other than Anchor Investors) including Mutual Funds subject to valid Bids being received at
or above the Offer Price. Further, not less than 15% of the Offer shall be available for allocation to Non-Institutional Bidders (out of which one-third of the portion available to
Non-Institutional Bidders shall be reserved for Bidders with an application size of more than ¥ 0.20 million and up to ¥ 1.00 million and two-thirds shall be reserved for Bidders
with an application size of more than T 1.00 million, provided that the unsubscribed portion in either of the aforementioned sub-categories may be allocated to Bidders in the
other sub-category) and not less than 35% of the Offer shall be available for allocation to Retail Individual Bidders in accordance with the SEBI ICDR Regulations, subject
to valid Bids being received from them at or above the Offer Price. All Bidders, other than Anchor Investors, are required to participate in the Offer by mandatorily utilising
the Application Supported by Blocked Amount (“ASBA”) process by providing details of their respective ASBA Account (as defined hereinafter) and UPI ID in case of UPI
Bidders (as defined hereinafter), as applicable, pursuant to which their corresponding Bid Amounts will be blocked by the Self Certified Syndicate Banks (“SCSBs”) or by the
Sponsor Banks under the UPI Mechanism, as the case may be, to the extent of respective Bid Amounts. Anchor Investors are not permitted to participate in the Offer through
the ASBA process. For further details, see “Offer Procedure” on page 425 of the RHP.

Bidders/ Applicants should ensure that DP ID, PAN, Client ID and UPI ID (for RIBs bidding through the UPI mechanism) are correctly filled in the Bid cum
Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP ID, PAN, Client ID available in the Depository
database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that the beneficiary account provided in the Bid
cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID, Client ID and UPI ID (for RIBs bidding through the UPI
mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorised the Depositories to provide to the Registrar
to the Offer, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic Details may be
used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the Offer. Bidders/Applicants
are advised to update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of records. Any
delay resulting from failure to update the Demographic Details would be at the Bidders’/Applicants’ sole risk. Investors must ensure that their PAN is linked with

BOOK RUNNING LEAD MANAGERS

Aadhaar and are in compliance with the notification issued by Central Board of Direct Taxes notification dated February 13, 2020 and read with press releases
dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS OBJECTS: For information on the main objects of the Company, please
see the section “History and Certain Corporate Matters” on page 212 of the RHP. The Memorandum of Association of the Company is a material document for inspection in
relation to the Offer. For further details, please see the section titled “Material Contracts and Documents for Inspection” on page 480 of the RHP.

LIABILITY OF THE MEMBERS OF THE COMPANY: Limited by shares.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authorised share capital of the Company is ¥1,050,000,000
divided into 105,000,000 Equity Shares of face value of ¥ 10 each, ¥ 200,000,000 divided into 20,000,000 CCPSs of face value of ¥ 10 each and ¥ 111,000,000 divided into
11,100,000 Series A CCPSs of face value of ¥ 10 each. The issued, subscribed and paid-up share capital of the Company is ¥ 784,073,870 divided into 78,407,387 Equity
Shares of face value of 10 each. For details, please see the section titled “Capital Structure” beginning on page 98 of the RHP.

NAMES OF SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: The
initial signatories to the Memorandum of Association are Bajrang Bothra, Ajay DD Singhania and Nikhil Bothra who subscribed to 48,172,261 equity shares each bearing face
value of X10. For details of the share capital history and capital structure of our Company, please see the section entitled “Capital Structure” beginning on page 98 of the RHP.

LISTING: The Equity Shares offered through the Red Herring Prospectus are proposed to be listed on the Stock Exchanges. Our Company has received ‘in-principle’
approvals from BSE and NSE for the listing of the Equity Shares pursuant to their respective letters each dated October 6, 2023. For the purposes of the Offer, BSE is
the Designated Stock Exchange. A copy of the Red Herring Prospectus and the Prospectus shall be filed with the RoC in accordance with Sections 26(4) and 32 of the
Companies Act, 2013. For details of the material contracts and documents available for inspection from the date of the Red Herring Prospectus until the Bid/Offer Closing
Date, see “Material Contracts and Documents for Inspection” on page 480 of the RHP.

DISCLAIMER CLAUSE OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI”): SEBI only gives its observations on the offer documents and this does
not constitute approval of either the Offer or the specified securities or the offer document. The investors are advised to refer to page 403 of the RHP for the full text of the
disclaimer clause of SEBI.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or construed that the Offer Document
has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the contents of the Offer Document. The investors are advised to refer to
page 405 of the RHP for the full text of the disclaimer clause of NSE.

DISCLAIMER CLAUSE OF BSE (DESIGNATED STOCK EXCHANGE): It is to be distinctly understood that the permission given by BSE should not in any way be deemed
or construed that the RHP has been cleared or approved by BSE nor does it certify the correctness or completeness of any of the contents of the RHP. The investors are
advised to refer to page 405 of the RHP for the full text of the disclaimer clause of BSE.

GENERAL RISKS: Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to
take the risk of losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Offer. For taking an investment
decision, investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares have not been recommended or
approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention of the investors is invited to “Risk
Factors” on page 41 of the RHP.

REGISTRAR TO THE OFFER

| COMPANY SECRETARY AND COMPLIANCE OFFICER

One BKC, Tower C, 15th Floor, Unit No. 1511, Bandra Kurla
Complex, Bandra (East), Mumbai 400 051, Maharashtra, India
Telephone: +91 22 4202 2500

Email: epack.ipo@damcapital.in

Investor grievance email:

complaint@damcapital.in

Website: www.damcapital.in

Contact Person: Anurag Byas

SEBI Registration No.: MB/INM000011336

1%t Floor, Axis House, C-2 Wadia International Centre ICICI Venture House,
Pandurang Budhkar Marg, Worli

Mumbai 400 025, Maharashtra, India

Telephone: +91 22 4325 2183

Email: epack.ipo@axiscap.in

Investor grievance email: complaints@axiscap.in
Website: www.axiscapital.co.in

Contact Person: Sagar Jatakiya / Mayuri Arya

SEBI Registration No.: INM000012029

Esha Gupta
AXISCAPITAL Df M g . K FI N TEC H TR - 901, AltF 142 Noida, 9" Floor, Plot Number 21 and 21A,
A C ‘:l“m &J'icicl Securities INCHNT LT Sector 142, Noida 201 304, Uttar Pradesh, India
: TR - - — — - — Telephone: +91 120 496 9771; Email: investors_ed@epack.in
Axis Capital Limited DAM Capital Advisors Limited ICICI Securities Limited” KFin Technologies Limited

Appasaheb Marathe Marg, Prabhadevi

Mumbai 400 025, Maharashtra, India

Telephone: + 91 22 6807 7100

Email: epack.ipo@icicisecurities.com

Investor grievance email: customercare@icicisecurities.com
Website: www.icicisecurities.com

Contact Person: Ashik Joisar / Gaurav Mittal

SEBI Registration No.: INM000011179

(formerly known as KFin Technologies Private Limited)

Selenium, Tower B, Plot No — 31 and 32, Gachibowli, Financial District
Nanakramguda, Serilingampally, Hyderabad 500 032, Telangana, India
Telephone: + 9140 6716 2222 / 1800 3094001

Email: epack.ipo@kfintech.com

Investor grievance email: einward.ris@kfintech.com

Website: www.kfintech.com

Contact person: M Murali Krishna

SEBI Registration No: INR000000221

Investors may contact the Company Secretary and Compliance
Officer or the Registrar to the Offer in case of any pre-Offer or post-
Offer related grievances including non-receipt of letters of Allotment,
noncredit of Allotted Equity Shares in the respective beneficiary
account, non-receipt of refund orders or non-receipt of funds by
electronic mode, etc. For all Offer related queries and for redressal
of complaints, Investors may also write to the BRLMs.

Mn compliance with the proviso to regulation 21A and explanation (iii) to regulation 21A of the SEBI (Merchant Bankers) Regulations, 1992, and regulation 23(3) of the SEBI ICDR Regulations, ICICI Securities Limited will be involved in only the marketing of the Offer. ICICI Securities Limited has signed the due diligence certificate and has

been disclosed as a BRLM for the Offer

Availability of the RHP: Investors are advised to refer to the RHP and the “Risk Factors” beginning on page 41 of the RHP, before applying in the Offer. A copy of the
RHP shall be available on website of SEBI at www.sebi.gov.in and is available on the websites of the BRLMs, i.e. Axis Capital Limited at www.axiscapital.co.in, DAM Capital
Advisors Limited at www.damcapital.in, ICICI Securities Limited at www.icicisecurities.com, respectively and on the websites of BSE and NSE at www.bseindia.com and
www.nseindia.com, respectively.

Availability of the Abridged Prospectus: A copy of the abridged prospectus is available on the website of the Company, the BRLMs and the Registrar to the offer at www.
epackdurable.com, www.axiscapital.co.in, www.damcapital.in, www.icicisecurities.com and www.kfintech.com.

Availability of Bid-cum-Application Forms: Bid-cum-Application Forms can be obtained from the Registered Office of the Company, EPACK DURABLE LIMITED,
Telephone: +91 120 496 9771; Axis Capital Limited, Telephone: +91 22 4325 2183, DAM Capital Advisors Limited, Telephone: +91 22 4202 2500, ICICI Securities Limited,
Telephone: + 91 22 6807 7100 and at the select locations of the Sub-syndicate Members (as given below), SCSBs, Registered Brokers, RTAs and CDPs participating in
the Offer. ASBA Forms will also be available on the websites of BSE and NSE and the Designated Branches of SCSBs, the list of which is available at websites of the Stock
Exchanges and SEBI.

Sub-syndicate members: Almondz Global Securities Limited, Anand Rathi Share & Stock Brokers Limited, Anand Rathi Share & Stock Brokers Limited, Anand Share
Consultancy, ANS Pvt Limited, Ashwani Dandia & Co, Axis Securities Limited, Centrum Broking Limited, Centrum Wealth Management Ltd, Choice Equity Broking Private
Limited, DB(International) Stock Brokers Ltd, Eureka Stock & Share Broking Services Ltd, G Raj & Co. (Consultants) Limited, Jobanputra Fiscal Services Pvt. Ltd, HDFC
SECURITIES Limited, Inventure Growth & Securities Ltd, IDBI Capital Markets & Securities Ltd, Jhaveri Securities, JM Financial Services Limited, Kalpataru Multiplier

Place: Noida
Date: January 15, 2024

Limited, Keynote Capitals Limited, KIMC Capital Market Services Limited, Kotak Securities Limited, LKP Securities Limited, Marwadi Shares & Finance, Motilal Oswal
Financial Services Limited, Nirmal Bang Securities Pvt Limited, Nuvama Wealth and Investment Limited (Edelweiss Broking Limited), Patel Wealth Advisors Pvt Limited,
Prabhudas Lilladher Pvt Limited, Pravin Ratilal Share & Stock Brokers Limited, Religare Broking Limited, RR Equity Brokers Pvt Limited, SBICAP Securities Limited, SMC
Global Securities Limited, Systematix Shares and Stocks (India) Limited, Tanna Financial Services, Trade Bulls Securities (P) Ltd, Yes Securities (India) Limited.

Syndicate member: Sharekhan Limited.

Escrow Collection Bank: HDFC Bank Limited.

Refund Bank: HDFC Bank Limited.

Public Offer Bank: Axis Bank Limited.

Sponsor Banks: Axis Bank Limited and HDFC Bank Limited.

UPI: UPI Bidders can also bid through UPI Mechanism.

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For EPACK DURABLE LIMITED
On behalf of the Board of Directors

Sd/-

Esha Gupta
Company Secretary and Compliance Officer

EPACK DURABLE LIMITED is proposing, subject to applicable statutory and regulatory requirements and receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has filed the RHP with the RoC. The RHP shall be available on the website of the Company at
www.epackdurable.com, the website of the SEBI at www.sebi.gov.in, the websites of the Stock Exchanges, i.e., the BSE Limited and the National Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com, respectively, and websites of the BRLMs, i.e., Axis Capital Limited, at www.axiscapital.co.in, DAM Capital Advisors Limited,
at www.damcapital.in and ICICI Securities Limited at www.icicisecurities.com respectively. Any potential investor should note that investment in equity shares involves a high degree of risk and for details relating to such risk, please see the section entitled “Risk Factors” of the RHP on page 41. Potential investors should not rely on the DRHP for

making any investment decision instead investors shall rely on RHP filed with the RoC.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended (“U.S. Securities Act’) or any state securities laws in the United States, and unless so registered, and may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the
registration requirements of the U.S. Securities Act and applicable U. S. state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United States in offshore transactions in reliance on Regulation S and the applicable laws of each jurisdictions where such offers and sales are made. There will be no public offering of

Equity Shares in the United States.

Adfactors

Kolkata
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Hero MotoCorp Limited
CIN: L35911DL1984PLGO1 7354,
Regd. Office : The Grand Plaza, Plot Mo.2, Nelson Mandela Rogd,
Vazant Kunj - Phase-ll, New Delhi - 110070
Phone No. 011-46044220 | Fax No, 011-46044304
E-mall: secrefarialhod
Website: www heromotocorp.com

Members of the general public and existing shareholders of Hero MotaGorp Lid. (‘Company’)
are heretiy informed thal the Orginal Shasa Cedilicatas, datails of which arg given hesaundar
have been reported lostimisplacedistalen'nal received and that pursuant fo requests recaived
fram concamed sharaholders, the Company inbands 1o Ssue duplicala share cerdiicatas n kau
of the said onging Share Eeniﬁc‘ites (Face Valee Rs.2-) in their fawour

__PUBLIC NOTICE FOR ISSUE OF DUPLICATE SHARE CERTIFICATES |

Shareholder Face ;. Certificate | No. of
Folio No. Name(s} Valoo Distinctive Nos, No.s] |Shares
HMLO100584 | SUNEL BUNOT Fyuall | 32532092-32533049 | 5367 il
JZHANE2-3253 LMY | ER-EIEG-E "E
.\ | Fva- |158721926-158722205 | 528479 | 260
HMLOO4EMS | MANISH TANDON | FYA0- | 2415886-2415015 | 48337 50
RAZAARR0-42908 | AR3266 ]

Fyail | 45595016-45505635 ROGBET 120

- 16H030056-162030555 | 523442 | 500
HMLOO35075 | P CHINNUSWAMY | FV.2- | 44330386-44580820 | 508445 435
HMLOOBESOT | P CHINNUSWAMY | Fy2i- | 47649836-47651115 | 514103 | 1280
HMLOO23247 | BALARAJU KATTA | FV.2 | 44335621-44336240 | 507327 G20

| BHAGAVAN ,
HMLO023489 | SHEELA CHANANA | FVA0- | 12187306-921B7325 | 124827 2]
| RAJEEY CHAMNANA |

HMLOOE1935 | LAKSHMIKRISH | FYA- | £119216-4119265 A2lad 30
PENMATHUR 21 ASST7-21074646 | 344834 ]

Fui- | AT22B87E-47225175 ! 813270 ald

HWMLOOE19499 | LAKSHMI KRISH | F\y.10- 11 EEE-4119315 | 323145 a0
PENNATHUR 21N4647-21014696 | 344935 2

| Fuze | 4722017647220675 | s5132m1 | 500

HMLOO40594 JASWINDER FVIO- | 2493716-2403765 | 40884 50
MARAKNG 1897E3E30-197RI530 30T 1

1976 3640-99763641 303742 02

SR -3AZ2251T0 33212 il

J2251T1-14225182 | 303273 12

HWMLB031359) S R PERLIMAL FV2i | 4D305086-40305335 | 500677 250

S P SRINNASAN

Any person having objection fo issue of dupSicate Share Cerificates, as mentioned hergin
above, may submil the same, in wiilng, with the Company marked bo the "Secrelanal
Deparimend’ &t #s Registerad Office or send an emad &t secrefarialho@heromotocorp.com
within 7 days from Be date of publicalion of this Nolica. In the mearehia, membars of the
public are hereby cautioned aganst desling in the above mendioned Share Cerlificates

FORM B
PUBLIC ANNOUNCEMENT

|Regulation 12 Uli the Insolvency and Bun}r.rl.lph:.}'
Board of India { Liqguidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

DMLIP CHHABRIA DESIGN PVI. LTD.
PARTICULARS DETAILS

1
£, | Date of incorporation of Corporaie Debrior 14.06,1983
3. | Alshority under which Corparate Deblor Rl = Mumbsal
iz Incorporated Riapistenad
4. | Comporabe [dantity Mo, / Limited Liabdily
lganlificaticen Mo, af Corparale Debilor
5. | Address of the registered office & princpal Registerad Office Address:  Keytuo Indusiial Area,
office iif ar} of Camporate Deblor Kandita Foad. MIDC. Ardher East, Mumbs
Makarashbra 400059
Factory Office Address: 1284, Sanghawi Compound,
CHd Wumbai Pune Road, Chinchwad, Pune-411018
Makarashira And Sepal Howsa 42 Milestane, Daki,

LIS BEMH 183 TOO7 2371

6. | Dwte of closure of Insclventy 11.10.2023

Hesalution Process
¥ Ligudation commencement date MA02023 (Order uploaded on

af Corparale Deblor MCLT webshe on 12.01.2024)
B Mame & Regislraton Mumbar of Insalvency - Mir. Jigar P. Shah

Profezsional acting as Liquidater Regn No.: [BEVPADDTAR-PO 1 2172048-18011820
Registered Address: BE01 Gopal Place, Nr. Shiramani
Camalex, MNehrunagar Cross Road, Mehmnagar,
Ahmedabad - 380015, Emadl: ipigan@pmail.cam
Address: B80T Gopal Place, Mr. Skiramani Comples,
Mehunagar Crass Road, Mehnnagar,

3. | Address and Email of the Sguidasor
a5 registered wilth the Board

10, Addrass and e-mail 1o be usad lor
cormaspondence with the Equidatar

11. | Last data for submigsion of Claims 102024

Mkt 15 el by redn that e Natanad Campany Law | nbunal, Mumibal has anderacd he comivemdemint

af fquidetion of DILIP CHHABRIA DESIGH PYT. LTD on 1111062023 {Crder uploadad on MCLT websita

an 12.01,2024)

The slakehoddars of DILIP CHHABRLA DESIGH PYT. LTD are hensby calied wpon B submil ther claims

wilh procd on or bafone 110212024 to the ligudator at the address mentioned egainst anfry Mo, 10

The proofof claims is to be-submithed by way of the faliowing specified forms

« Foem Ci: For Proal of claims by Ooeralional Craditorsaxcepl Warkmen and Emplovaes

« Foem O: For Proaf of claims by Financial Craditoes

« Foaem E: Far Proofof claim by & Workman or an Employes

« Form F: For Proafof caims by Authonzed Representative of Warkmen and Employees

« Foem G Far giaims by cradilors (offer than Dparalianal and Financial Credilors )

The ahowe-menfioned forms can be downloaded fram the wabsite waw bbi ooy infhomeddownloads

uncer the Insahency and Banknptey Beard of India (Ligudation Process| Regulagans, 201§

Tha fmancial creditors shal submil lhair clams wilh prood by alectrarmc means anly. Al athar cradilons

may submil thea claims with proafin person, by post orby elecinonic means, '

Submission of false ormisleading proods of claim shall attract penalties. (Jigar Shah)
Liguidator

Date : 16.01.2024 In the matler of DILIP CHHABRIA DESIGN PAVT.LTD
Place - Ahmadabad

. NAME OF CORPORATE DEBTOR DILIP CHHABRIA DESIGN PVT. LTD.

Jaipur WH-R-8 Kirki Dhaula, Gungaon-122 403 Haryana

MOTICE iz hareby gven, pursuant o Regulafion 2% read with Regulahbion 47 of the
2acurities and Exchange Board of India (Listing Cbligations and Disclosure
Requirements) Regulations, 2095 [Listing Regulaticns), that a meeting of the Board of
Directors of the Cempany is schedulad la be held an Tuesday, Fabruary 13 2024,
inter-alia, te consider and approva the standalona & consolidated unaudited hnancial

R g

results of the Company for the quarier and ning menths ended Cecamber 31, 2023

The said MNotice may be accessed on the Company's website at
https:[iwww.bharatgroup.co.in and may also be accesszed on the Listed Stock
Exchanga wabszite at htips://www.nseindia.com.

Further, the Trading Window of the Company shall remain closed from January 15, 2024

o February 15, 2024 {both days inclesive) for the specified persons in terms of Code of

Conduct of the Company 1o ragulate, monitar and repor of tradeng in Company's securilies
by insiders framed undar the SEBI (Prohibiion of Insider Trading) Regulations, 2015

For BHARAT RASAYAN LIMITED

Sdl-

[NIKITA CHADHA)

Company Secretary

Wew Delhi
January 15 2024

Ahmedabad - 380015, Emadl: lig dedesignd@agmail.com

PUBLIC NOTICE
INTEGRA CAPITAL LIMITED
[CIN: L74899DL1990PLO0A0042)
IN THE MATTER OF CHANGE OF NAME FROM
INTEGRA CAPITAL MANAGEMENT LIMITED
TO
INTEGRA CAPITAL LIMITED

This Is with reference te RBI letter PV. (NBFC-BL) Serial 541505.09.0352023-24 dated .
25.7.2023 it is hereby informed that Integra Capital Management Limited, originally |
incorporated on 02051990 under the companies act, 1956 as Integra Capital |
Management Limited has changed its name to Integra Capital Limited vide approval |
letter dated 10/10/2023, |
Further, it is informed that pursuant to Section 45-1A of the RBI Act, 1934, the com- |
pary has been issued a new certificate of registration with respect to approval by |
Reserve Bank of India dated 05th January, 2024, '

All stakeholders are reguested to take note of the abowve information.
By order of the board of directors |
sd/- |
Tarun Viohra |
[Managing Director] |

Place: Delhi
Date: 16-01-2024

Vi=le]l= AN

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such

ESSAR’

HiWEM

Essar Electric Power Development Corporation Limited
Essar House, 11 K. K. Marg, Mahalaxmi, Mumbai — 400034, India

1. Ezzar Electric Power Developmant Corporation Limited (“EEPDCL”), having its
office a Essar House, 11 KK, Marg, Mahalaem, Mumbai - 400034, India has made an
application for swerrendear of Category [l Imer-State Trading License before Central
Elactricity Regukatory Commission, Mew Delhi in accordance with CERC (Procadure,
Terms and Conddlions of Trading License and cher related mattars) Regulations, 2020
and amendment thereof ("Regulations™),

£ EEPCCL has duly complied with the requisites for swrender of license as per
Regulation 20(3) of the Requlations

3, Complete application filed before Ld. CERC is avaiable at www.essar.com for access
by any person,

4, Dibjections or suggestions, if any, be filed before the Secretary, Ceniral Electrcity
Regulatory Commission, 3sd & 4th Floor, Chanderlok Building, 36, Janpath, MNew
Delhi- 110007 with a copy of the objeclionis) suggestionis) to the applicant or its
autharized agent, within 30 days of the publication of the nolice in the newspaper,

Sdl.
Place: Mumbai Rajmohan Thirunavukarasu
Date: 15-01-2024 Director
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S FINANCIAL EXPRESS

Place : New Dalhi
Date ; 15.04.2024

Registration No: IBEIIPA-001/IP-PO1121/2018-19M1 1820

For Hera MoloCorp Lid,
Sl

Dhiraj Kapaor
Company Secretary & Compliance Officer

financi“. Ep. .in

...continued from previous page.

contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

DAILY

financialexpress.com

THE EQUITY SHARES OF OUR COMPANY WILL GET LISTED ON MAIN BOARD PLATFORM OF BSE AND NSE.

Simple, Safe, Smart way of Application!!!

ASBA

*Applications Supported by Blocked Amount (“ASBA”) is a better way of applying to offers by simply blocking the fund in the bank
account. For further details, check section on ASBA. Mandatory in public issues. No cheque will be accepted.

L1y

LAUFIED PAYMENTS IWTERFALCE

UPI-Now available in ASBA for all individual investors applying in public issues where the application amount is up to ¥500,000, applying through Registered Brokers, Syndicate, CDPs & RTAs. Retail Individual Bidders
and Non-Institutional Bidders also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure
that the bank account used for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and read with press
release dated September 17, 2021 and CBDT circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023.

ASBA has to be availed by all the investors except Anchor Investors. UPI may be availed by (i) Retail Individual Investors in the Retail Portion; (i) Non-Institutional Investors with an application size of up to ¥ 500,000 in the Non-Institutional Portion. For details on the ASBA and UPI process, please refer to the details given in the Bid Cum Application Form and abridged prospectus
and also please refer to the section “Offer Procedure” on page 425 of the RHP. The process is also available on the website of Association of Investment Bankers of India (“AIBI") and Stock Exchanges and in the General Information Document. The Bid Cum Application Form and the Abridged Prospectus can be downloaded from the websites of BSE Limited (“BSE’) and
National Stock Exchange of India Limited (“NSE’, and together with BSE, the “Stock Exchanges”) and can be obtained from the list of banks that is displayed on the website of SEBI at www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmld=35 and https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yesé&intmld=43, respectively as
updated from time to time. For the list of UPI apps and banks live on IPO, please refer to the link: www.sebi.gov.in. UPI Bidders Bidding using the UPI Mechanism may apply through the SCSBs and mobile applications whose names appear on the website of SEBI, as updated from time to time. Axis Bank Limited and HDFC Bank Limited have been appointed as the Sponsor
Banks for the Issue, in accordance with the requirements of SEBI circular dated November 1, 2018 as amended. For Issue related queries, please contact the Book Running Lead Managers (‘BRLMs’) on their respective email IDs as mentioned below. For UPI related queries, investors can contact NPCI at the toll free number: 18001201740 and mail Id.: ipo.upi@npci.org.in.

In case of any revision in the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to
the Bid/Offer Period not exceeding 10 Working Days. In cases of force majeure, banking strike or similar circumstances, our Company, the Promoter Selling Shareholders
and the Investor Selling Shareholders may, in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid /Offer Period for a minimum of three
Working Days, subject to the Bid/Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable, shall be widely
disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
terminals of the Syndicate Member and by intimation to the Designated Intermediaries and the Sponsor Banks, as applicable.

This Offer is being made through the Book Building Process, in terms of Rule 19(2)(b) of the Securities Contract (Regulation) Rules, 1957 (“SCRR”) read with Regulation 31
of the SEBI ICDR Regulations and in compliance with Regulation 6(1) of the SEBI ICDR Regulations wherein not more than 50% of the Offer shall be available for allocation
on a proportionate basis to Qualified Institutional Buyers (“QIBs”, and such portion, the “QIB Portion”), provided that our Company, in consultation with the BRLMs, may
allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis (‘“Anchor Investor Portion”). One-third of the Anchor Investor Portion shall be reserved for
the domestic Mutual Funds, subject to valid Bids being received from the domestic Mutual Funds at or above the price at which allocation will be made to Anchor Investors
(“Anchor Investor Allocation Price”) in accordance with the SEBI ICDR Regulations. In the event of under-subscription or non-allocation in the Anchor Investor Portion,
the balance Equity Shares shall be added to the QIB Portion (other than the Anchor Investor Portion) (the “Net QIB Portion”). Further, 5% of the Net QIB Portion shall be
available for allocation on a proportionate basis to Mutual Funds only, subject to valid Bids being received at or above the Offer Price, and the remainder of the Net QIB
Portion shall be available for allocation on a proportionate basis to QIB Bidders (other than Anchor Investors) including Mutual Funds subject to valid Bids being received at
or above the Offer Price. Further, not less than 15% of the Offer shall be available for allocation to Non-Institutional Bidders (out of which one-third of the portion available to
Non-Institutional Bidders shall be reserved for Bidders with an application size of more than ¥ 0.20 million and up to ¥ 1.00 million and two-thirds shall be reserved for Bidders
with an application size of more than T 1.00 million, provided that the unsubscribed portion in either of the aforementioned sub-categories may be allocated to Bidders in the
other sub-category) and not less than 35% of the Offer shall be available for allocation to Retail Individual Bidders in accordance with the SEBI ICDR Regulations, subject
to valid Bids being received from them at or above the Offer Price. All Bidders, other than Anchor Investors, are required to participate in the Offer by mandatorily utilising
the Application Supported by Blocked Amount (“ASBA”) process by providing details of their respective ASBA Account (as defined hereinafter) and UPI ID in case of UPI
Bidders (as defined hereinafter), as applicable, pursuant to which their corresponding Bid Amounts will be blocked by the Self Certified Syndicate Banks (“SCSBs”) or by the
Sponsor Banks under the UPI Mechanism, as the case may be, to the extent of respective Bid Amounts. Anchor Investors are not permitted to participate in the Offer through
the ASBA process. For further details, see “Offer Procedure” on page 425 of the RHP.

Bidders/ Applicants should ensure that DP ID, PAN, Client ID and UPI ID (for RIBs bidding through the UPI mechanism) are correctly filled in the Bid cum
Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP ID, PAN, Client ID available in the Depository
database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that the beneficiary account provided in the Bid
cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID, Client ID and UPI ID (for RIBs bidding through the UPI
mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorised the Depositories to provide to the Registrar
to the Offer, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic Details may be
used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the Offer. Bidders/Applicants
are advised to update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of records. Any
delay resulting from failure to update the Demographic Details would be at the Bidders’/Applicants’ sole risk. Investors must ensure that their PAN is linked with

BOOK RUNNING LEAD MANAGERS

Aadhaar and are in compliance with the notification issued by Central Board of Direct Taxes notification dated February 13, 2020 and read with press releases
dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS OBJECTS: For information on the main objects of the Company, please
see the section “History and Certain Corporate Matters” on page 212 of the RHP. The Memorandum of Association of the Company is a material document for inspection in
relation to the Offer. For further details, please see the section titled “Material Contracts and Documents for Inspection” on page 480 of the RHP.

LIABILITY OF THE MEMBERS OF THE COMPANY: Limited by shares.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authorised share capital of the Company is ¥1,050,000,000
divided into 105,000,000 Equity Shares of face value of ¥ 10 each, ¥ 200,000,000 divided into 20,000,000 CCPSs of face value of ¥ 10 each and ¥ 111,000,000 divided into
11,100,000 Series A CCPSs of face value of ¥ 10 each. The issued, subscribed and paid-up share capital of the Company is ¥ 784,073,870 divided into 78,407,387 Equity
Shares of face value of 10 each. For details, please see the section titled “Capital Structure” beginning on page 98 of the RHP.

NAMES OF SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: The
initial signatories to the Memorandum of Association are Bajrang Bothra, Ajay DD Singhania and Nikhil Bothra who subscribed to 48,172,261 equity shares each bearing face
value of X10. For details of the share capital history and capital structure of our Company, please see the section entitled “Capital Structure” beginning on page 98 of the RHP.

LISTING: The Equity Shares offered through the Red Herring Prospectus are proposed to be listed on the Stock Exchanges. Our Company has received ‘in-principle’
approvals from BSE and NSE for the listing of the Equity Shares pursuant to their respective letters each dated October 6, 2023. For the purposes of the Offer, BSE is
the Designated Stock Exchange. A copy of the Red Herring Prospectus and the Prospectus shall be filed with the RoC in accordance with Sections 26(4) and 32 of the
Companies Act, 2013. For details of the material contracts and documents available for inspection from the date of the Red Herring Prospectus until the Bid/Offer Closing
Date, see “Material Contracts and Documents for Inspection” on page 480 of the RHP.

DISCLAIMER CLAUSE OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI”): SEBI only gives its observations on the offer documents and this does
not constitute approval of either the Offer or the specified securities or the offer document. The investors are advised to refer to page 403 of the RHP for the full text of the
disclaimer clause of SEBI.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or construed that the Offer Document
has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the contents of the Offer Document. The investors are advised to refer to
page 405 of the RHP for the full text of the disclaimer clause of NSE.

DISCLAIMER CLAUSE OF BSE (DESIGNATED STOCK EXCHANGE): It is to be distinctly understood that the permission given by BSE should not in any way be deemed
or construed that the RHP has been cleared or approved by BSE nor does it certify the correctness or completeness of any of the contents of the RHP. The investors are
advised to refer to page 405 of the RHP for the full text of the disclaimer clause of BSE.

GENERAL RISKS: Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to
take the risk of losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Offer. For taking an investment
decision, investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares have not been recommended or
approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention of the investors is invited to “Risk
Factors” on page 41 of the RHP.

REGISTRAR TO THE OFFER

| COMPANY SECRETARY AND COMPLIANCE OFFICER

One BKC, Tower C, 15th Floor, Unit No. 1511, Bandra Kurla
Complex, Bandra (East), Mumbai 400 051, Maharashtra, India
Telephone: +91 22 4202 2500

Email: epack.ipo@damcapital.in

Investor grievance email:

complaint@damcapital.in

Website: www.damcapital.in

Contact Person: Anurag Byas

SEBI Registration No.: MB/INM000011336

1%t Floor, Axis House, C-2 Wadia International Centre ICICI Venture House,
Pandurang Budhkar Marg, Worli

Mumbai 400 025, Maharashtra, India

Telephone: +91 22 4325 2183

Email: epack.ipo@axiscap.in

Investor grievance email: complaints@axiscap.in
Website: www.axiscapital.co.in

Contact Person: Sagar Jatakiya / Mayuri Arya

SEBI Registration No.: INM000012029

Esha Gupta
AXISCAPITAL Df M q . K FI N TEC H TR - 901, AltF 142 Noida, 9" Floor, Plot Number 21 and 21A,
A C hrm @'Icicl Securities INCHEN T AT Sector 142, Noida 201 304, Uttar Pradesh, India
: T - - e Ty - — Telephone: +91 120 496 9771; Email: investors_ed@epack.in
Axis Capital Limited DAM Capital Advisors Limited ICICI Securities Limited” KFin Technologies Limited

Appasaheb Marathe Marg, Prabhadevi

Mumbai 400 025, Maharashtra, India

Telephone: + 91 22 6807 7100

Email: epack.ipo@icicisecurities.com

Investor grievance email: customercare@icicisecurities.com
Website: www.icicisecurities.com

Contact Person: Ashik Joisar / Gaurav Mittal

SEBI Registration No.: INM000011179

(formerly known as KFin Technologies Private Limited)

Selenium, Tower B, Plot No — 31 and 32, Gachibowli, Financial District
Nanakramguda, Serilingampally, Hyderabad 500 032, Telangana, India
Telephone: + 91 40 6716 2222 / 1800 3094001

Email: epack.ipo@kfintech.com

Investor grievance email: einward.ris@kfintech.com

Website: www.kfintech.com

Contact person: M Murali Krishna

SEBI Registration No: INR000000221

Investors may contact the Company Secretary and Compliance
Officer or the Registrar to the Offer in case of any pre-Offer or post-
Offer related grievances including non-receipt of letters of Allotment,
noncredit of Allotted Equity Shares in the respective beneficiary
account, non-receipt of refund orders or non-receipt of funds by
electronic mode, etc. For all Offer related queries and for redressal
of complaints, Investors may also write to the BRLMs.

Mn compliance with the proviso to regulation 21A and explanation (iii) to regulation 21A of the SEBI (Merchant Bankers) Regulations, 1992, and regulation 23(3) of the SEBI ICDR Regulations, ICICI Securities Limited will be involved in only the marketing of the Offer. ICICI Securities Limited has signed the due diligence certificate and has

been disclosed as a BRLM for the Offer

Availability of the RHP: Investors are advised to refer to the RHP and the “Risk Factors” beginning on page 41 of the RHP, before applying in the Offer. A copy of the
RHP shall be available on website of SEBI at www.sebi.gov.in and is available on the websites of the BRLMs, i.e. Axis Capital Limited at www.axiscapital.co.in, DAM Capital
Advisors Limited at www.damcapital.in, ICICI Securities Limited at www.icicisecurities.com, respectively and on the websites of BSE and NSE at www.bseindia.com and
www.nseindia.com, respectively.

Availability of the Abridged Prospectus: A copy of the abridged prospectus is available on the website of the Company, the BRLMs and the Registrar to the offer at www.
epackdurable.com, www.axiscapital.co.in, www.damcapital.in, www.icicisecurities.com and www.kfintech.com.

Availability of Bid-cum-Application Forms: Bid-cum-Application Forms can be obtained from the Registered Office of the Company, EPACK DURABLE LIMITED,
Telephone: +91 120 496 9771; Axis Capital Limited, Telephone: +91 22 4325 2183, DAM Capital Advisors Limited, Telephone: +91 22 4202 2500, ICICI Securities Limited,
Telephone: + 91 22 6807 7100 and at the select locations of the Sub-syndicate Members (as given below), SCSBs, Registered Brokers, RTAs and CDPs participating in
the Offer. ASBA Forms will also be available on the websites of BSE and NSE and the Designated Branches of SCSBs, the list of which is available at websites of the Stock
Exchanges and SEBI.

Sub-syndicate members: Almondz Global Securities Limited, Anand Rathi Share & Stock Brokers Limited, Anand Rathi Share & Stock Brokers Limited, Anand Share
Consultancy, ANS Pvt Limited, Ashwani Dandia & Co, Axis Securities Limited, Centrum Broking Limited, Centrum Wealth Management Ltd, Choice Equity Broking Private
Limited, DB(International) Stock Brokers Ltd, Eureka Stock & Share Broking Services Ltd, G Raj & Co. (Consultants) Limited, Jobanputra Fiscal Services Pvt. Ltd, HDFC
SECURITIES Limited, Inventure Growth & Securities Ltd, IDBI Capital Markets & Securities Ltd, Jhaveri Securities, JM Financial Services Limited, Kalpataru Multiplier

Place: Noida
Date: January 15, 2024

Limited, Keynote Capitals Limited, KIMC Capital Market Services Limited, Kotak Securities Limited, LKP Securities Limited, Marwadi Shares & Finance, Motilal Oswal
Financial Services Limited, Nirmal Bang Securities Pvt Limited, Nuvama Wealth and Investment Limited (Edelweiss Broking Limited), Patel Wealth Advisors Pvt Limited,
Prabhudas Lilladher Pvt Limited, Pravin Ratilal Share & Stock Brokers Limited, Religare Broking Limited, RR Equity Brokers Pvt Limited, SBICAP Securities Limited, SMC
Global Securities Limited, Systematix Shares and Stocks (India) Limited, Tanna Financial Services, Trade Bulls Securities (P) Ltd, Yes Securities (India) Limited.

Syndicate member: Sharekhan Limited.

Escrow Collection Bank: HDFC Bank Limited.

Refund Bank: HDFC Bank Limited.

Public Offer Bank: Axis Bank Limited.

Sponsor Banks: Axis Bank Limited and HDFC Bank Limited.

UPI: UPI Bidders can also bid through UPI Mechanism.

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For EPACK DURABLE LIMITED
On behalf of the Board of Directors

Sd/-

Esha Gupta
Company Secretary and Compliance Officer

EPACK DURABLE LIMITED is proposing, subject to applicable statutory and regulatory requirements and receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has filed the RHP with the RoC. The RHP shall be available on the website of the Company at
www.epackdurable.com, the website of the SEBI at www.sebi.gov.in, the websites of the Stock Exchanges, i.e., the BSE Limited and the National Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com, respectively, and websites of the BRLMs, i.e., Axis Capital Limited, at www.axiscapital.co.in, DAM Capital Advisors Limited,
at www.damcapital.in and ICICI Securities Limited at www.icicisecurities.com respectively. Any potential investor should note that investment in equity shares involves a high degree of risk and for details relating to such risk, please see the section entitled “Risk Factors” of the RHP on page 41. Potential investors should not rely on the DRHP for

making any investment decision instead investors shall rely on RHP filed with the RoC.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended (“U.S. Securities Act’) or any state securities laws in the United States, and unless so registered, and may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the
registration requirements of the U.S. Securities Act and applicable U. S. state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United States in offshore transactions in reliance on Regulation S and the applicable laws of each jurisdictions where such offers and sales are made. There will be no public offering of

Equity Shares in the United States.

Adfactors
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We draw the attention of our Safe Deposit Locker holders to our written notice already sent by
us to them & subsequent visit to their residence for requesting them to pay the arrears of the
locker rent : due for their locker/s facility hired by them. Since they have failed to comply with
our request, we have terminated the agreement and taken an appointment of M/s. Godrej &
Boyce Company Ltd. on the date mentioned against their names at the branch to break open
their locker/s. Notice is hereby given to all the under-mentioned locker holders of Janaseva
Sahakari Bank (Borivali) Ltd. that the Bank desires to terminate the agreement of letting of
locker/s entered into by them, on the dates mentioned in-front of their names, as they have
failed to pay the arrears of rent. Now either they pay the arrears of rent for the outstanding
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= period as mentioned in-front of their names or vacate their Locker/s &surrender the key there of
“ 3 R I within 7 days from the date of publication of this notice.
IR STOX DRIA]. dlad ;

. Outstanding |Locker Rent|Probable date| Probable
il R ST AraeTor S5 Branch [“3°KeT|  Names |Locker Rent Outstanding|of termination| date of
ElT'&'af Teraratd ESIEN ?JTEL : : (Inc GST) Since of Agreement | Break open
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In case they fail to comply with the above, we will be constrained to break-open their Locker/s
without further reference to them and hold them responsible for the entire cost and other
expenses in addition to arrears of rent etc. They are therefore finally requested to pay the
arrears immediately on publication of this notice.

They are also requested to be present on the day of break-open of locker/s at the Branch to
collect the contents, if any, found in the locker.

Yours faithfully,
Sd/-
Chief Executive Officer
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Hero MotoCorp Limited
CIN; LIS911DL1984PLCON 7354,
Regd., Office : The Grand Plaza, Plot Mo.2, Nelson Mandela Road,

Vasant Kunj - Phase-ll, New Delhi - 110070
Phone No. 011-46044220 | Fax No. 011-26044399
E-mail: secrafarialthoi@heromotocorp.com,
Website: www.heromotocorp.com

PUBLIC NOTICE FOR ISSUE OF DUPLICATE SHARE CERTIFICATES

Members of the genaral public and existng sharehalders of Hero MotoGorp Lid. (*‘Company’)
are herely informed that the Original Share Cerificates, details of which are given hersunder
fiave baen repariad lostmisplacedstolennot racanved and hal pursuan 1o megeasts racaivad
from concemed sharshoiders, the Company intends to ssue duplicate share cerlificates in fiey
of the sald ongina? Share Cerlificates (Face Valwe Rs.2/-) in thelr favour :

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptey
Board of India (Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

DILIP CHHABRIA DESIGN PVT. LTD.
PARTICULARS DETAILS

2. | Dale of Incorporation of Corporate Deblor | 14,06, 13493

3. | Authority under which Comporate Deblor | RoG - Mumbai
& Incorparated Registensd

4, | Corporate Identity Mo. / Limited Liabdity
Identification Ne. of Corporate Delbitor

LGOS 0aMHI93RTIOT 2371

1. NAME OF CORPORATE DEETOR DILIP CHHABRIA DESIGN PVT, LTD.,

Bharat Rasayvan Limited

Regd. Office: 1501, Yikram Mew Dalhi - 110008

Email; investors brii@bharatgroup.co.in Website: www bharatgroup.coiin

NOTICE is hereby given, pursuant o Regulation 2% read with Reguiation 47 of the
Securities and Exchange Board of India (Listing Cbligations and Disclosure
Requirements) Regulations, 2015 (Listing Ragulabions), that a meebng of the Board of
Directars af the Company is schedulsd ta be held an Tuesday, February 13, 2024
intgr-alia, to consider and pprove the standalone & consclidated unaudited finencial
results of the Company for the quarter and nine months enced Decembar 31, 2023

The said Mafice may ba accessad on the Company's websile at
htfps:fwww.bharatgroup.co.in and may alse be accezsed on the Listed Stock
Exchange website at hitps:/lwww.nseindla.com,

Further, the Trading Windomw of the Company shall remain closed from January 15, 2024

bo February 15, 2024 {both days inclusive) for the specified persans in terms of Caoda of

Conduct of the Company ta regulate, monitar and repari of trading in Company's securitias
by insiders framed undar the SEBI (Prohibition of Insider Trading) Regulations, 2015

For BHARAT RASAYAN LIMITED

Sdl-

[NIEITA CHADHA)

Company Secretary

Mew Delhi
January 15 2024

PUBLIC NOTICE
INTEGRA CAPITAL LIMITED

(CIN: L74399DL1990PLCDA00S2)

ESSAR'
PO ER
Essar Eleciric Power Development Corporation Limited
Eszar House, 11 K. K. Marg, Mahalaxmi, Mumbai = 400034, India

NOTICE

1. Essar Electric Power Development Corporation Limited (“EEPDCL"), having its
office at Essar House, 11 K.K. Marg, Mahalaxmi, Mumbai = 400034, India has made an
application for surrender of Category || Inter-5tate Trading License before Lentral
Eleciricity Requiatory Commission, New Delhi in accordance with CERC (Procedure,
Tarms and Conditions of Trading License and other related matters) Begulations, 2020
and amendment thereof [“Regulations™).

2. EEPDLL has duly complied with the requisites for swrrender of license as per
Regulation 20{3) ofthe Regulabons

3. Complete application féed before Ld. CERC is available at www.essar.com for access
by any person

4. Objections or suggestions, if any, be filed before the Secretary. Ceniral Electricity
Regulatory Commission, 3rd & dth Floor, Chanderlok Building, 36, Janpath, Mew
Deedhi- 110001 with a copy of the objection(s) suggestionis) 1o the applicant or its
authorized agent, within 30 days of the publication of the notice in the newspaper.

Sd/-
Place: Mumbsai Rajmohan Thirunavukarasu
Date; 15-01-2024 Director

Shareholder Face Fask Certificate | No. of 5. | Address of tha ragistered office & princpal Registered Office Address:  Keytuo Industnal Area, |
Folio No. Name(s) Valpe | Distinctive Nos. No(s) |Shares office (if any) of Carporate Debitor Kandeita Road, MIDC. Andher East, Mumiba
HMLO10D564 | SUNILMUNOT | FV.I0- | 32532092-32531041 | 353657 | 50 ARSI SN0, .
T0533042.326 33047 1LAREA 06 Factory Office Address: 12804, Sangha 'SS:WFI.'.'.JI'IIJ.
— T = ek Hd Mumbai Pune Road, Chinchwad, Pune-4 11015
- FVZl- | 198721506 158722205 | 528475 | 260 Maharashtra And Siyat House 42 Milestane Defi,
HMLOO4E04S | MANISH TANDON | FVI0G: | 2415866-2415815 48327 all | Jaspur NH-R-E.Kirk Dhaula, Gurgacn-122 005, Haryana
| 3A24B50-34224008 | 309268 | 50 §. | Date of closure of Insclvency 11.10.2023
FV2l- | 45505516-45505635 | 509867 | 120 | Resoution Process |
| {0056 162040556 | 523442 500 7. | Liquidalticn commencement dale 1102063 {Order upkoadied on
i = af C e Dt MCLT webs=ita on 12.01.2024)
HMLO035075 | P CHINNUSWAMY | Fu2i- | 44880386-44860020 | 508446 | 435 | |o o oos =i — -
e . G n e S - 5 | Mame & Regisiration Number of Insabency - Mir, Jigar P. Shah
HMLOOBESDT | P CHINNUSWAMY | FV2\- | 47648856-47651115 | 514103 | 1280 Professianal acting as Liquidator Regn Mo.: IBBUIPA-O0VIP-PO1121/2018-1911820
HMLO02324T | BALARAJIL KATTA | FyV3- 443356 44356240 AT 20 3. | Adddneess and Emall of the Sauldatar Registered Address: BE01 Gopal Place, Wr. Shiromani
BHAGAWAMN a5 ragisbared wilh the Board Complex, Nehruragar Cross Road, Neheunagar,
HKLI023489 ' SHEELA CHAMNANA | Y100 1HMETI06-12167325 124827 ) Ahmedabad - 380015, Emadl; IFIII'.iH"IﬂI'.'pI'I'IHIl Gom

RAJEEY CHANANA 10.| Address and e-mail {0 be used for

correspondence wilh the Squidatar MNebrunagar Crass Hoad, Mehnunagar,

HMLOOA15498 | LAKSHMIKRISH | FvAQ- | 4119216-4119265 B2 | Almeddabad - IE0015, Emadl: lododesigniBamail com
PENNATHUR 21N 4597-21014546 H49H + 11, | Last data for submission of Clams “11/02/2024 '
| FV2- | 4T22B87E-47220175 | 513270 ann Modica is haraby givan that the Mafianal Company Law Trbunal, Mumai has ardared tha commancement
HMLOO21%a0 | LAKSHMIKRISH | P00 4110266-4119345 829495 £ af fquidation of DILIP CHHABRIA DESIGH FYT, LTD on 111002023 {Crder uploadad on KCLT websije
EENNATIHE e R el X ?’:rlglﬂl:; EJE:;II of DELIP CHHABRLA DESIGH PYT. LTD ara h 1= bemit their clai
: - i T 3 stekefnpidars of - LTD ara herehy callad wpon ta submit ther claims
: b 4_?229 '?E'qm‘m-'fﬁ | 513271 ik with procd on or befone 1100202024 to the ligudator 3l fhe-address mantioned against entry No, 10
HILD04 8594 JASWINDER FVAD- | 2493716-2493765 40884 50 Thea proaf af claims is Lo be submilbed by way of tha faliowing spacified forms
MNARANG 19763630-19763630 | 30574 Lt « Form C: For Proof of claimes by Operational Craditors except Workmen and Employees
157 3EA0-197TE3641 Jar4d 0 « P D: For Proof of claimes by Financial Creditors
F225721-314225170 F3ETE | « Form E: For Prood of claim by a Workmanar an Employess
S4295171-34225182 83273 12 = Foem F: For Proafaf claims by Authonized Represantative of Warkmen and Employaes
- « Foem G For ciaims by credilors (ogher than Dperational and Financial Creditors)
HKLDO31359 | 5 R PERLMAL Fu2- | 40305086-00305335 BOOGETT 250

The above-mertianed farms can be downlsaded from the website wawabbl govinhomedownlsads
undar e Irisaheancy and Bankr phcy Boand of India (Liguadation Process| Requlafans, 2018

& P BRINIVASAN

Ay perzon having objecton 1o issue of duphcate Share Cerlificates, as mentioned herein
abowve, may submit the same, in wring, with the Company marked b0 fhe "Secrefanal
Depariment’ al #s Registered Office or 2end an emad a1 secretarialho@heromotocarp.com
within 7 days from the date of publication of fhis MNolica, In the mearwhde, membears of the
pubdc are hereby cautioned aganst dealing in the above mentioned Share Certificates.

Place : Maw Dalhi
Date ; 15.01.2024

The financial creditors shal submit their claims with prood by 2lecironic means anly, Al other creditors
rnay submil the claims with proafin perscn, by postor by electmonic means
Submission of false or misleading proofs of claim shall attract penalties.

Date ; 16.01.2024
Placa ; Shemedabad

[Jigar Shah)
Liguidator
In the matter of DILIP CHHABRIA DESIGN PVT. LTD
Registration Mo: [BEI/IPA-001P-FO11 2120181911820

| Address: B&01 Gopal Place, Nr, Shiromani Complex, |

IN THE MATTER OF CHANGE OF NAME FROM
INTEGRA CAPITAL MANAGEMENT LIMITED
TO
INTEGRA CAPITAL LIMITED
This is with referance to RBI letter PV, (NBFC-BL) Serial S41%05.09.0352023-24 dated
25.7.2023 it is hereby informed that Integra Capital Management Limited, originally
incorporated on 02051990 under the companies act, 1956 as Integra Capital
Management Limited has changed its name to Integra Capital Limited vide approval
letter dated 10/10/2023,
Further, it Is Informed that pursuant to Section 45-1A of the RBI Act, 1934, the com-
pary has been issued a new certificate of registration with respect to approval by
Reserve Bank of India dated 05th January, 2024
All stokeholders are requestid to take nobe of the above information.
By order of the board of directors
Sd/-
Tarun Viohra
(Managing Director] |

Place: Delhi
Date:; 16-01-2024

SFINANCIAL EXPRESS

Faor Hero MotoCorp Lid.

Sadl-

Dhiraj Kapaor

Company Secretary & Compliance Officer

financi“. ep. .in

...continued from previous page.

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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THE EQUITY SHARES OF OUR COMPANY WILL GET LISTED ON MAIN BOARD PLATFORM OF BSE AND NSE.

ASBA

Simple, Safe, Smart way of Application!!!

*Applications Supported by Blocked Amount (“ASBA”) is a better way of applying to offers by simply blocking the fund in the bank
account. For further details, check section on ASBA. Mandatory in public issues. No cheque will be accepted.

L=y

LANIFIEDY FAYMENTS INTERFACE

UPI-Now available in ASBA for all individual investors applying in public issues where the application amount is up to ¥500,000, applying through Registered Brokers, Syndicate, CDPs & RTAs. Retail Individual Bidders
and Non-Institutional Bidders also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure
that the bank account used for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and read with press
release dated September 17, 2021 and CBDT circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023.

ASBA has to be availed by all the investors except Anchor Investors. UPI may be availed by (i) Retail Individual Investors in the Retail Portion; (ii) Non-Institutional Investors with an application size of up to ¥ 500,000 in the Non-Institutional Portion. For details on the ASBA and UPI process, please refer to the details given in the Bid Cum Application Form and abridged prospectus
and also please refer to the section “Offer Procedure” on page 425 of the RHP. The process is also available on the website of Association of Investment Bankers of India (“AIBI") and Stock Exchanges and in the General Information Document. The Bid Cum Application Form and the Abridged Prospectus can be downloaded from the websites of BSE Limited (“BSE’) and
National Stock Exchange of India Limited (“NSE’, and together with BSE, the “Stock Exchanges”) and can be obtained from the list of banks that is displayed on the website of SEBI at www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmld=35 and https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yesé&intmld=43, respectively as
updated from time to time. For the list of UPI apps and banks live on IPO, please refer to the link: www.sebi.gov.in. UPI Bidders Bidding using the UPI Mechanism may apply through the SCSBs and mobile applications whose names appear on the website of SEBI, as updated from time to time. Axis Bank Limited and HDFC Bank Limited have been appointed as the Sponsor
Banks for the Issue, in accordance with the requirements of SEBI circular dated November 1, 2018 as amended. For Issue related queries, please contact the Book Running Lead Managers (‘BRLMs’) on their respective email IDs as mentioned below. For UPI related queries, investors can contact NPCI at the toll free number: 18001201740 and mail Id.: ipo.upi@npci.org.in.

In case of any revision in the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to
the Bid/Offer Period not exceeding 10 Working Days. In cases of force majeure, banking strike or similar circumstances, our Company, the Promoter Selling Shareholders
and the Investor Selling Shareholders may, in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid /Offer Period for a minimum of three
Working Days, subject to the Bid/Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable, shall be widely
disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
terminals of the Syndicate Member and by intimation to the Designated Intermediaries and the Sponsor Banks, as applicable.

This Offer is being made through the Book Building Process, in terms of Rule 19(2)(b) of the Securities Contract (Regulation) Rules, 1957 (“SCRR”") read with Regulation 31
of the SEBI ICDR Regulations and in compliance with Regulation 6(1) of the SEBI ICDR Regulations wherein not more than 50% of the Offer shall be available for allocation
on a proportionate basis to Qualified Institutional Buyers (“QIBs”, and such portion, the “QIB Portion”), provided that our Company, in consultation with the BRLMs, may
allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis (‘Anchor Investor Portion”). One-third of the Anchor Investor Portion shall be reserved for
the domestic Mutual Funds, subject to valid Bids being received from the domestic Mutual Funds at or above the price at which allocation will be made to Anchor Investors
(“Anchor Investor Allocation Price”) in accordance with the SEBI ICDR Regulations. In the event of under-subscription or non-allocation in the Anchor Investor Portion,
the balance Equity Shares shall be added to the QIB Portion (other than the Anchor Investor Portion) (the “Net QIB Portion”). Further, 5% of the Net QIB Portion shall be
available for allocation on a proportionate basis to Mutual Funds only, subject to valid Bids being received at or above the Offer Price, and the remainder of the Net QIB
Portion shall be available for allocation on a proportionate basis to QIB Bidders (other than Anchor Investors) including Mutual Funds subject to valid Bids being received at
or above the Offer Price. Further, not less than 15% of the Offer shall be available for allocation to Non-Institutional Bidders (out of which one-third of the portion available to
Non-Institutional Bidders shall be reserved for Bidders with an application size of more than ¥ 0.20 million and up to ¥ 1.00 million and two-thirds shall be reserved for Bidders
with an application size of more than T 1.00 million, provided that the unsubscribed portion in either of the aforementioned sub-categories may be allocated to Bidders in the
other sub-category) and not less than 35% of the Offer shall be available for allocation to Retail Individual Bidders in accordance with the SEBI ICDR Regulations, subject
to valid Bids being received from them at or above the Offer Price. All Bidders, other than Anchor Investors, are required to participate in the Offer by mandatorily utilising
the Application Supported by Blocked Amount (“ASBA”) process by providing details of their respective ASBA Account (as defined hereinafter) and UPI ID in case of UPI
Bidders (as defined hereinafter), as applicable, pursuant to which their corresponding Bid Amounts will be blocked by the Self Certified Syndicate Banks (“SCSBs”) or by the
Sponsor Banks under the UPI Mechanism, as the case may be, to the extent of respective Bid Amounts. Anchor Investors are not permitted to participate in the Offer through
the ASBA process. For further details, see “Offer Procedure” on page 425 of the RHP.

Bidders/ Applicants should ensure that DP ID, PAN, Client ID and UPI ID (for RIBs bidding through the UPI mechanism) are correctly filled in the Bid cum
Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP ID, PAN, Client ID available in the Depository
database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that the beneficiary account provided in the Bid
cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID, Client ID and UPI ID (for RIBs bidding through the UPI
mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorised the Depositories to provide to the Registrar
to the Offer, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic Details may be
used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the Offer. Bidders/Applicants
are advised to update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of records. Any
delay resulting from failure to update the Demographic Details would be at the Bidders’/Applicants’ sole risk. Investors must ensure that their PAN is linked with

BOOK RUNNING LEAD MANAGERS

Aadhaar and are in compliance with the notification issued by Central Board of Direct Taxes notification dated February 13, 2020 and read with press releases
dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS OBJECTS: For information on the main objects of the Company, please
see the section “History and Certain Corporate Matters” on page 212 of the RHP. The Memorandum of Association of the Company is a material document for inspection in
relation to the Offer. For further details, please see the section titled “Material Contracts and Documents for Inspection” on page 480 of the RHP.

LIABILITY OF THE MEMBERS OF THE COMPANY: Limited by shares.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authorised share capital of the Company is ¥1,050,000,000
divided into 105,000,000 Equity Shares of face value of ¥ 10 each, ¥ 200,000,000 divided into 20,000,000 CCPSs of face value of ¥ 10 each and T 111,000,000 divided into
11,100,000 Series A CCPSs of face value of ¥ 10 each. The issued, subscribed and paid-up share capital of the Company is ¥ 784,073,870 divided into 78,407,387 Equity
Shares of face value of 10 each. For details, please see the section titled “Capital Structure” beginning on page 98 of the RHP.

NAMES OF SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: The
initial signatories to the Memorandum of Association are Bajrang Bothra, Ajay DD Singhania and Nikhil Bothra who subscribed to 48,172,261 equity shares each bearing face
value of X10. For details of the share capital history and capital structure of our Company, please see the section entitled “Capital Structure” beginning on page 98 of the RHP.

LISTING: The Equity Shares offered through the Red Herring Prospectus are proposed to be listed on the Stock Exchanges. Our Company has received ‘in-principle’
approvals from BSE and NSE for the listing of the Equity Shares pursuant to their respective letters each dated October 6, 2023. For the purposes of the Offer, BSE is
the Designated Stock Exchange. A copy of the Red Herring Prospectus and the Prospectus shall be filed with the RoC in accordance with Sections 26(4) and 32 of the
Companies Act, 2013. For details of the material contracts and documents available for inspection from the date of the Red Herring Prospectus until the Bid/Offer Closing
Date, see “Material Contracts and Documents for Inspection” on page 480 of the RHP.

DISCLAIMER CLAUSE OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI”): SEBI only gives its observations on the offer documents and this does
not constitute approval of either the Offer or the specified securities or the offer document. The investors are advised to refer to page 403 of the RHP for the full text of the
disclaimer clause of SEBI.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or construed that the Offer Document
has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the contents of the Offer Document. The investors are advised to refer to
page 405 of the RHP for the full text of the disclaimer clause of NSE.

DISCLAIMER CLAUSE OF BSE (DESIGNATED STOCK EXCHANGE): It is to be distinctly understood that the permission given by BSE should not in any way be deemed
or construed that the RHP has been cleared or approved by BSE nor does it certify the correctness or completeness of any of the contents of the RHP. The investors are
advised to refer to page 405 of the RHP for the full text of the disclaimer clause of BSE.

GENERAL RISKS: Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to
take the risk of losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Offer. For taking an investment
decision, investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares have not been recommended or
approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention of the investors is invited to “Risk
Factors” on page 41 of the RHP.
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ICICI Securities Limited”
ICICI Venture House,

Axis Capital Limited

1%t Floor, Axis House, C-2 Wadia International Centre
Pandurang Budhkar Marg, Worli

Mumbai 400 025, Maharashtra, India

Telephone: +91 22 4325 2183

Email: epack.ipo@axiscap.in

Investor grievance email: complaints@axiscap.in
Website: www.axiscapital.co.in

Contact Person: Sagar Jatakiya / Mayuri Arya

SEBI Registration No.: INM000012029

DAM Capital Advisors Limited

One BKC, Tower C, 15th Floor, Unit No. 1511, Bandra Kurla
Complex, Bandra (East), Mumbai 400 051, Maharashtra, India
Telephone: +91 22 4202 2500

Email: epack.ipo@damcapital.in

Investor grievance email:

complaint@damcapital.in

Website: www.damcapital.in

Contact Person: Anurag Byas

SEBI Registration No.: MB/INM000011336

Appasaheb Marathe Marg, Prabhadevi

Mumbai 400 025, Maharashtra, India

Telephone: + 91 22 6807 7100

Email: epack.ipo@icicisecurities.com

Investor grievance email: customercare@icicisecurities.com
Website: www.icicisecurities.com

Contact Person: Ashik Joisar / Gaurav Mittal

SEBI Registration No.: INM000011179

Telephone: +91 120 496 9771; Email: i k.i
KFin Technologies Limited elephone: +91 120 496 9771; Email: investors_ed@epack.in

(formerly known as KFin Technologies Private Limited)

Selenium, Tower B, Plot No — 31 and 32, Gachibowli, Financial District
Nanakramguda, Serilingampally, Hyderabad 500 032, Telangana, India
Telephone: + 9140 6716 2222 / 1800 3094001

Email: epack.ipo@kfintech.com

Investor grievance email: einward.ris@kfintech.com

Website: www.kfintech.com

Contact person: M Murali Krishna

SEBI Registration No: INR000000221

Investors may contact the Company Secretary and Compliance
Officer or the Registrar to the Offer in case of any pre-Offer or post-
Offer related grievances including non-receipt of letters of Allotment,
noncredit of Allotted Equity Shares in the respective beneficiary
account, non-receipt of refund orders or non-receipt of funds by
electronic mode, etc. For all Offer related queries and for redressal
of complaints, Investors may also write to the BRLMs.

Mn compliance with the proviso to regulation 21A and explanation (iii) to regulation 21A of the SEBI (Merchant Bankers) Regulations, 1992, and regulation 23(3) of the SEBI ICDR Regulations, ICICI Securities Limited will be involved in only the marketing of the Offer. ICICI Securities Limited has signed the due diligence certificate and has

been disclosed as a BRLM for the Offer

Availability of the RHP: Investors are advised to refer to the RHP and the “Risk Factors” beginning on page 41 of the RHP, before applying in the Offer. A copy of the
RHP shall be available on website of SEBI at www.sebi.gov.in and is available on the websites of the BRLMs, i.e. Axis Capital Limited at www.axiscapital.co.in, DAM Capital
Advisors Limited at www.damcapital.in, ICICI Securities Limited at www.icicisecurities.com, respectively and on the websites of BSE and NSE at www.bseindia.com and
www.nseindia.com, respectively.

Availability of the Abridged Prospectus: A copy of the abridged prospectus is available on the website of the Company, the BRLMs and the Registrar to the offer at www.
epackdurable.com, www.axiscapital.co.in, www.damcapital.in, www.icicisecurities.com and www.kfintech.com.

Availability of Bid-cum-Application Forms: Bid-cum-Application Forms can be obtained from the Registered Office of the Company, EPACK DURABLE LIMITED,
Telephone: +91 120 496 9771; Axis Capital Limited, Telephone: +91 22 4325 2183, DAM Capital Advisors Limited, Telephone: +91 22 4202 2500, ICICI Securities Limited,
Telephone: + 91 22 6807 7100 and at the select locations of the Sub-syndicate Members (as given below), SCSBs, Registered Brokers, RTAs and CDPs participating in
the Offer. ASBA Forms will also be available on the websites of BSE and NSE and the Designated Branches of SCSBs, the list of which is available at websites of the Stock
Exchanges and SEBI.

Sub-syndicate members: Almondz Global Securities Limited, Anand Rathi Share & Stock Brokers Limited, Anand Rathi Share & Stock Brokers Limited, Anand Share
Consultancy, ANS Pvt Limited, Ashwani Dandia & Co, Axis Securities Limited, Centrum Broking Limited, Centrum Wealth Management Ltd, Choice Equity Broking Private
Limited, DB(International) Stock Brokers Ltd, Eureka Stock & Share Broking Services Ltd, G Raj & Co. (Consultants) Limited, Jobanputra Fiscal Services Pvt. Ltd, HDFC
SECURITIES Limited, Inventure Growth & Securities Ltd, IDBI Capital Markets & Securities Ltd, Jhaveri Securities, JM Financial Services Limited, Kalpataru Multiplier

Place: Noida
Date: January 15, 2024

Limited, Keynote Capitals Limited, KIMC Capital Market Services Limited, Kotak Securities Limited, LKP Securities Limited, Marwadi Shares & Finance, Motilal Oswal
Financial Services Limited, Nirmal Bang Securities Pvt Limited, Nuvama Wealth and Investment Limited (Edelweiss Broking Limited), Patel Wealth Advisors Pvt Limited,
Prabhudas Lilladher Pvt Limited, Pravin Ratilal Share & Stock Brokers Limited, Religare Broking Limited, RR Equity Brokers Pvt Limited, SBICAP Securities Limited, SMC
Global Securities Limited, Systematix Shares and Stocks (India) Limited, Tanna Financial Services, Trade Bulls Securities (P) Ltd, Yes Securities (India) Limited.

Syndicate member: Sharekhan Limited.

Escrow Collection Bank: HDFC Bank Limited.

Refund Bank: HDFC Bank Limited.

Public Offer Bank: Axis Bank Limited.

Sponsor Banks: Axis Bank Limited and HDFC Bank Limited.

UPI: UPI Bidders can also bid through UPI Mechanism.

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For EPACK DURABLE LIMITED
On behalf of the Board of Directors

Sd/-

Esha Gupta
Company Secretary and Compliance Officer

EPACK DURABLE LIMITED is proposing, subject to applicable statutory and regulatory requirements and receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has filed the RHP with the RoC. The RHP shall be available on the website of the Company at
www.epackdurable.com, the website of the SEBI at www.sebi.gov.in, the websites of the Stock Exchanges, i.e., the BSE Limited and the National Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com, respectively, and websites of the BRLMs, i.e., Axis Capital Limited, at www.axiscapital.co.in, DAM Capital Advisors Limited,
at www.damcapital.in and ICICI Securities Limited at www.icicisecurities.com respectively. Any potential investor should note that investment in equity shares involves a high degree of risk and for details relating to such risk, please see the section entitled “Risk Factors” of the RHP on page 41. Potential investors should not rely on the DRHP for

making any investment decision instead investors shall rely on RHP filed with the RoC.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended (“U.S. Securities Act’) or any state securities laws in the United States, and unless so registered, and may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the
registration requirements of the U.S. Securities Act and applicable U. S. state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United States in offshore transactions in reliance on Regulation S and the applicable laws of each jurisdictions where such offers and sales are made. There will be no public offering of

Equity Shares in the United States.
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